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whether, after the judgment, the Government
is not considering to remove him from that
position. He has proved himself unfit to
occupy the position he has held. The second
point is, the government should say
something about the investigation and how it
was conducted. It has boomeranged on the
Government itself. We have all been
discredited in the process. Public confidence,
has been shaken. Somebody must be
responsible for guiding and conducting the
investigation. Who gave the direction ? Was
it the Minister, was it the Secretary, was it the
Public Prosecutor only or was it the C.B.I, or
somebody else ? These things I would like to
know. We are not interested in the merits off
the case. That we know. For other things youl
can hold an inquiry Commission or not, I
have no objection, but I am restric-J ting my
request to a very limited matter— the manner|
in which the case was put up, the authorities
who conducted it and also the role of the
magistrate \vho had fallen in line with the
police and he stands condemned by the recent
judgment which has been given setting aside
the whole conviction holding him guilty of]
miscarriage of justice in this manner.

MR. DEPUTY CHAIRMAN : We need
not say anything about the trial judge.

SHRI BHUPESH GUPTA : We are
entitled to say. I am not saying a word
which the District Court has not said.

MR. DEPUTY CHAIRMAN
have made your point clear.

SHRI BHUPESH GUPTA : The Govern-
ment should come and take the House into
confidence and clarify the position. There
should not be an attempt to shield people,
who are involved in the prosecution and the
dealing of the case. If that is so, then we
have no assurance. Here you have heard this
morning that in Andhra Pradesh for 2 years
a case had been pending and no charge-sheet
was given and here in 24 hours everything is
settled. It is double-standard.
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SHRI RAJNARAIN : Within two hours.

SHRI BHUPESH GUPTA Shri
Rajnarain's hours are a little longer than
mine. I request Shri Rajnarain not to bring
in party politics.

st orwmrorw ¢ A qrif oifafea & T
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SHRI BHUPESH GUPTA: Let us
concentrate on the facts. It should be
treated as a non-party issue, on the facts.

MR. DEPUTY CHAIRMAN : Nobody has
introduced party politics.
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SHRI BHUPESH GUPTA : Sir, we are
very happy that Mr. Rajnarain  has gol
a match in Mr. Sitaram Kesri. After a
long time we are very happy; Mr. Sitaram
Kesri has been an acquisition to this House,
being a very good match for Mr. Rajnarain.
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| BT § 97 FUAT IAFH WA GA | G IAH

g s avg w g g ar sirfy anmg A v

it wiarew wu Wmﬁnﬂﬁﬁ:mﬁilmn«wﬁ!ﬁlaﬂ'ﬁﬁm qrfzm 7,
FT A FA F IART FmA gu Fak gfy vw Az | gaw fasimrd @4 o O gewe awey
¥ WWE W S S & TS w18 wifaer adt | F %y ot ) a7 v A & fn s gaar @ o ar
# wafae wawT oW w7 AT |1fEd | qfesfy &rA 7 o A0 w2, afiwd s

| & gfarramm s, wmeafs was s,
st guwamta @ vETOEA S, AT & serEer sggear 9 @ w giiarmandl sraear
art # R wex yev o A TR 1 | A ) gz ar f fawrr awn  ard
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AT FEAT, A 0 TOA LA ATEA A, WA
A 7 TN FEAT EA G wafan afaae g
FHAF FT EOQ FOF TOIATA 7 fagE aer w50
ar w7 fEar, § wEEm, aaaAEm w8 7
= 4y w7 Afaam w Zear 617 0f A1 Az
FEAT | TOF A5 A qiEm wowmw § i
e oawm A e odmr @ ogwn ?
ax A W ¥ faww oov owenoAwAr §

e

st IeAwTafa - w7 F O faaz g oo
v a0 e WA R

WY AT QA AT 0 R EA
AT AT TEAT ATEAT § WIT A ArAwAT At
ot fagra wwe 24t frafe st ok wr
oW’ e qvE & Agifaa w1 aear 9 wra
oA fagrd wiwz €1 fafe w00 28 & qwar
A # v 9@ 28 99 w1 faaw wa aw @t
kAt w7 6 AATE 1w A ® AT s
g1, 41 o frgra siwe T AT faom faafer
a1 ¥ F A wEr o oan, we w9 faa
% 7 #1 A fo awrd 1 qvv 87 Fr
Z dAndT Fm & wwe afame 2, wwe w4
aopre #, et wwe Aw A 2 v &
Ty W A9 £, F9 A woaww fam
A e Fz F nomfa s Ad 2w A
A wE v W g @Al g § e
afa e 7 1w iR weE J v EEr At
arpr wd felt @ o o fere e
awAr 2 7 favra famnst 2 awdr 20 A4 A
sETATE P A AT A v avza A # A
#1 =T g7 A% wiAw § fom Aare g o e
wq TrEafT WA A R, AW AE 97
FTHETT T A A4 AL 77 AT, T ATHIC
T W49 FE1 7 WA 2, At e wEim AT
AT % ufirere av afepRe GF w A
&t AT & wiawre S aEt A 2
fairg afefeafa 4 o 372 &1 @ &1 el
3 afsn w9 T W FA E1 W 2 A1 3R
Fopeireyd] frey AR 07 W AT &) oM A Az
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fam sy sy 2 fe o) famd wwe %
F1 77 ¥ FIH W Ay ey o
ot omemafa : oA # e wm #

SHRJ NIREN GHOSH ; Would you
explain ? From the Chair you are passing
this remark.

MR. DEPUTY CHAIRMAN
yesterday he made the statement...
(Interruptions.)
SHRI NIREN GHOSH : Yesterday I also
made a point of order...

MR. DEPUTY CHAIRMAN Mr.
Ghosh, please sit down, I understand your
point. Yesterday only the hon. Minister read
out the Notification where it was mentioned
that would Mr. Ray do what was within the
competence of the Government.

SHRI NIREN GHOSH : Yesterday I
made a point of order. ..(Interruptions)...
Sir, the Council only can advise President. If
the entire responsibility of the Union
Council of Ministers is given to one man,
Mr. Ray, then for every question that arises
in the Parliament you are answerable. It
cannot be bifurcated like that.

MR. DEPUTY CHAIRMAN The
Council of Minister will be responsible for
all the affairs of West Bengal.

st wgret et : &5 g 47 WAy 4v
# 1 T ¥ v i A Hfa woE A
A1 T wrf af 7 Al 2

Wt AT 7T, BWOAWE T § ) e
71 9% TAfa ¥ WA AT AR gun A,
a1 W afagfor & fasl o ageg @1 =
H7ITT T30 97 e 77 awAr f ) qwe Ay
A2t 97 TreEfA ¥ O A0 A T 8, A
v e ek 8, e A v e
T Aqaq # 7¢ frwrfeo 7@ 47, 3wd €
AF1 A1 wE, TH A A oAy et wwe T oA
frafer famga wia &, waroms 2 o 0=
At Zfenm 7 vk 3 wg g T
8 WV g A ity FE % N A AT
Z 99 oA ANE | F AEAT 2 & geTa T

Only
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[4Y 7o)

& wgwm £ T oA g K oaw few i
w1z | w9 AW |

ot &, WY, O ¢ Ty AT A1 ATl A 7

) T gy AwEA § [T A 0Eare
1 oywAT T & WYY 0 F A A J gw we
S e e A L B N L
vt faaf gt g Az S E 2

ot Fwerwnafa © ofy arsEmreme AT a8 feAar |
7190 7 1 sg qIgERy wTr ey e w70
i 1 '

AT A A A E T
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mﬁmhmﬁrhwmfwmmmhﬁm
| T & T A A Y s 8, A
AT AT WA E WY A A1 o ownd &/
wawee §, g afafafa agt @1 A1 wow
afeeAr a1 & w7 @ &, afeeerdt w1 a7
v ZTT 3R €7 spgear 97 W W9 79
¥ S FT AFEAT HOqTAD T AR f
weET A7 afafats &
AT A A TEAT o AT F1 AIw AwrE A

LI AR a e @R o 0 A e

&, AT g1 7 wafan a7 E, zw 370 €1 wgew AE

| @, e gz 891 ¥ Ty 3R SrmeE & gy

wF favze g i #9 faw oA s
AT T7 B, QA AEM T F faedr 771 g

| W AR e A AT g s e A asr

ot TR figd, dalT AT & A9
 of FRT FE wiw ofy deg off X Ay Ama
ﬁ?uré__?.wrbﬁifﬁ:hmmﬁl

ot ggmawfa  wm g g AaE T oam
Fv AT |

il TTAATCAN : AT, WA gA AT § ar
#1077 21 A0 AGi0E FACT @ A AT
2, 4z 2z W & W A H S A fee g
qTeT % S 97 31 frr A s & faw A
W AT W R 2THT AT F AL AANAT WA
## 10 ez s fad qwmm?
CUR LRI R TG AL e I\rw;rrurl
@t & fA A g waEr AT R A s A
st fgrd 3 Fa 3 |

‘i wed, A wreaifaw sfFrsi § osrf
s W & W o s St & fan
Ty fafeat &1 aTw 32 & fan aar dare |
w74 §, & wonfedi & el s gaew wat |
7 WA THTT T TE § W ofterdy gaver &
WWWWW!W‘
forom AT vAx W1 e @1 ofow wfew |
FMBE| TRAAFAE i

it WETETE il : dte Gie Mo & WAeE & |

2 & Az @ M w9 s Ariew fear & 9 &
dm WAl @%7 o6z fw o F qer A s
F1 #WAT # 917 q2 fagaams S qwen w0
AT, A A AFATF | TAAT &9 F A @ wrern
aa # A1 & feafr wfew 7 AfrAae G
W

R guar iw oufE o q@ oaEww  afefr
T g2 B ) THET AT A1 wAT w@wA F vy
W & oo faom g Ame Farg w80 A qun
1z g % 5 damn 2o e @ ame afals
W S AT W OE AT IR g OF
fonZ @ fr oo wfafa 1 0 @y 2, 2z afaf
w1 %7 7# 2, w afafa # ofafafa fem o

| & W A s @ g s o afafs s
| s W a7 way §, 6 Twea @ & A

R

T YqUR T 4V : ag Afafy A7 @ #rord
EiT o AR AT qA L |

*ft TARATOAW : AT | LAH 90 T TR q1ET
WA AT ATH A F

off T gromtfagt g1 s fae

| T ® AAT AT ARCY § Wi gEe wrawl
| TR F 0% R, Fodteqw | At wev 2 M wew 1 faslt & fam wrawr
TN R A 6 OF 9w & AT Ao oft 7 | § & amaw wnfery WA F o Iwees A0
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wfan § wgar wgm g e owre A 3w |
YT 5 Xy & A GAATAT AR & & oy feafa
1 < Famvly =l FweT AW/ AT AT o
Z, A el A SAE §F TR § 3 A |
71 #faw fEa w7 awEEi & AR A
FI0H A ET AT |

& g 41 & 97 @A /@ wegmfy amwe
w1 exaway 07 faAre Frm A1 agt v 4 @
T afraA 7, 4 T 9 a0 a7 d59 e
&, v fagen &1, UF qew A1 Ay of qfewd
dare &7 1 faqee for oA 2w 37 e
farrmr 7 31 Fastor B St 1 gt mF fOR
i SR 6 frr A & f dw
T £ fAUU A A AT A AT A
FWT &, aAwAT WIET AT A 2 ag TART
ATEl A A AT 2 T madl g ;AR
FET 21 THET F ATY A OATAT F A7 Wy Hem
fadzl & | 9T FAT ;AT §, TR FAT ATAAT
F, T g wARAT A &, 9 T 4 AT E
Syl 7 (ot §, $97 37 TEATE] &1 AR T2
FTTAT FT AT T § 1 Ay T 2 gfewdy
A F | FAE TAH § oy A A, o by
ety g Aot ¥ oz o # it fr =
T AT AEATRT Ageq) 21 2HA A1 92T Ay
i AT et AT A fogr W A A A
=1 tfrat At § Aere &, faa® o A ey
FF1, A qRAAT AL, A qAHRAT T AT
FE, & AWH el & wmr At Eram g f
wa &g 7oy @ f ot At Jw ook F A
qu:&;q_:w;nﬁ'rl T F977 REAEEA]
Tz A5 0 A1 qAT AFAT | HE TG 2T T
aga 2fed | 3907 3 A g 2 B oEw oA
FARTNE A F T g fawr oa, W qggT
wie) & % T A fawe 7 faaa W gfae
S L '

(Lmerruption.)

st AATom WD gywamfr TR, Od

Wi # W s B A A A e L

it T s, W1 Ai o fa
sereao 41 7 § 3 g st Frinf sy o &
Wt Agt qT WONFAAT F qTHA Fy AR qrf
arffea seeE T o & iR Ea A WA
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W AATE TEAT AEE) £ AT Ty Al
TeAT A=A E. ..

(Interruption.)

SHRI SRIMAN PRAFULLA GO-SWAM
1 : Sir, on a point of order. He has not
visited Assam. He does not know about
Assam, he has mentioned the name of Shri
Sarat Sinha, he is not in charge of any camp
at all. He is the Chairman of the Bangla
Desh Refugees Voluntary Relief Committee
in Assam and he was not appointed by the
Government to be in charge of any camp.
He is the Chairman of the Relief Committee
organised in Assam by alt parties—
Congress, Communist, PSP and others. Shri
Rajnarain brought the name of Shri Sinha
and the Congress from his imagination. You
should not allow this kind of false
statements and he must not attack a man
who has never been in charge of Refugee
Camps and who is not here.

MR. DEPUTY CHAIRMAN Mr.
Rajnarain, you must try to give correct
information.

SHRI SRIMAN PRAFULLA GOSWAMI:
Sir, he is attacking from imagination. This is
very unfair. I would ask Mr. Rajnarain to
visit Assam. About Assam I know fully
although I do not know much about West
Bengal. He may visit Assam first and
ascertain facts. Further there is no relevancy
of it with the subject we are discussing.

st Wit F@RT (wETH) @ ITEdmfE

WEITH, WTAR F JTCH AT A A T 7
AT oA § 1 a A wea gare fierar s e
FOT | T WA HTRE R AT uw &) a@i W
e fafreze w2wz A awa a9 g
# a7 wra w1 oA wgar 2, afew 4 g
=T 1 97 AFT AHAT AT F

SHRI K. C. PANT : What is that
discussion about ? How far will it go ?

st Wlo F@WT: 97 WA FTE fAaEar S
| E, F R O FGT | X wrge £ &
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[#7 @t awaa]
T #, A T § arge-ageia # g
WA TRGATH T AIHAT AT IART T Frav A ;
ﬁlims‘ﬁmwm%ﬁmwﬁwmml
T AT AT FT WA TAE a4 o e |
T | "

SHRI SRIMAN PRAFULLA GOSWAM]:\I

He was not a nominee of the |
Government ; he was clected Chairman |
by all the parties in a public meeting. So

it is unfair of vou to bring in his name ]
here for nothing.

dmmﬁr:ma‘r.wﬁ'@mm‘

F At Aife [

|

st TrEATemW A, TR wm (W
a2 oW o fam oAl L

|
i
st Fowawfa . o o fwae @i g I}
am ow-a1 foaz & aew s df o [
st cowmemor: # A famT v T |
sz fe v amm wonfagt  waen @ W |
wremefat &1 woeqr 7 & afran S § -
af WA AT gar & wae § weed ag v
s o1 oreoredt wvd 3wy afvew qwer wwar
arfe®, Fa%r Aty #40 q Tzar wa, &1 wn
um wgd fe & 3w vz T § 1 W 9 wEa
fe & a==ii &1 &1 a7 ¥ @0 § 1 AT § wrow
gl wE A § e gt wEw & wrea
wgen wa| & froara A1 wofas ar g
W s @t o # oAy v 30 sfR wiEm
vz w78 wyEy, £1 W A% W 9TEr ST AT
a0 A, Ay WS arEt i wifae g oar A
#1 1 agA-ar afeat sa% mfes ad g€ § 0
g fasgm wwer A 3R few oo
wre avEfa sfeer wtim 3 Y oo g o o
it &

Wt gumwrafa: oAt wierr wifad o

ot oo A1 § w7y ar o WAy
ATAT R ATT. .

ot gemamfa: wive wifea
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st rarereram ;o wanft st afves Far
# g ol a7 oy = wer gure fAen wrnw
g fad @i | IRE AT A AWAT @ AR
g Ia% wae Ay Teiaw gifem A #
g wae a7 amfaws A om0 R
fo am. ..

oy gywwmfa: frA aafe oo & are
® w o#at wwA # oo

st TrwAToaw 77 =i aE 2 T 9T
o FT FT9 AFT LA | W9 A T WG qa9H
& | ZATH AT oA o1 B 4y g sufer
21 gurd @ W aTEe W § oA wwry &1 fa
AV WE WIT ATT AT FEA F |

= draTET T 918 (EET F1 A= 0Er
#1 "tz wrg feedt & e oAt @1 v

Sl T AT ET, W0 T WiEr gl
W7 A1 TAHT &1, WTF FTAT 81 A1, A &, Afwr
AAT AT 2 | TAW OEET 2 | W & AwE
& ofierT A1 ¢ 4 A w1 ¥ 3, g =l 2 ai
I AT A e A gt am ag %

Iwﬁm.ﬁmal

st gwwwmafa : oA o1, w45
| a7 wer % s faer Wy wege R @A
FhagE A A F 6 frea fa i o
I[% a7 11 fae @ oo

| it Y . owrT gaat A9 e ol
ara Aiford, sz dra W owrE AT Ag | e
FE A A 39E A% 7w T e v &

ot geawwafa . ag &% a# #em  wm 0w
frrz & A wfer

St YA § W Fi oAEA A gz
|uﬁﬂr§l§'f«ﬂ"r%eﬁrawﬁrrﬁuﬁ.
TET O AT 0¥ WTEC Y AagA =i @t A &
ATUT ATEL AT 971 6 ¢ F g qww FuTAT
W g o Ay a A AW v

% E ) W Ay W % ol ey dare
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fis 51 w197 HYo dte mao 7 fivay, 1w Yo
qre wrie T fawdy #r, wrw =@ v gy
#7F T AT IAE AAST ATHT WA A W G
R

Wt sl S s T R

|t aAArmn @ g7 A © st w6 A
a | & wAAT g B ey vz woaet W aa
T 41 | § A 7 e emear s ®
faat & =zt @1 Aqer G A @ e oA &
o A ar | e g w o o e ¥ e
ATL A AT A Arbzer oo T A O wie fEe
ATZ A WA AT T1 WO AIAT ATAT AT | €
HF AT T K FAAr § | gAfad & AR
AR AR AT | WA A A S qF TE
mE g A% fadam wwar; o AT g A
oY At g e At & W sfEe s w .
T W 7EF # AT AT wOA §1 IAC FATHT AAATH
aawA &, 399 fo arf, T w1 a1 fa-
T AL A FE I GANLE T FA N
wadft #T w7 0w w fr o A A WA
# g &1 i w= fe 2 Wt qae e
AT W1 26 WX IAR T ®T FAGT Y94 Aq
# witfors afrada &= far sofegn (o7 T
ray fiwm grAT A1 1967 ¥ FAt qewre fd
A AT | 9T X SeAifaE guret w1 AT a9
7 wfa e F% 977 43 AW AT FAR GO
7 fireedt 1w o1 ag feafs vl wmaa 5
F1 #eaTe % A0 7 wAAifaw amAr €1 7 77
T 3 | AT A0 | vy W, ®@ A vee, e
Wk, WA gAT W1 AT T ¥ qv7 WA ATINL
AT FEH a7 AvErT g B, AL O WA A
a6 9@ 2 (Imervuption) @ I OE
W1 OF WA SEA GAT q0fEA 1 I9E T
AN 9T FAR A0 v § ) wtEn #oam
& A wzar wgar ¢ fe oifem o e
& fadrz | wnfera a1, SaEaw @91, $9F
forst®s WA &A1, TAT AFHTATAT 9 T | AT
w1 & WAt w1 w1 =g w4 | afe 9
arETn § O A ) oww # oaren faa sge
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g, Wifs arrag ywiEEdi et @ ) g3 A
w#t & P afz ot sesroor s o gran ol
fadr afe wraor ¥ fasg @t & a7 afz
werar g1t # 1 fawdr afg arwow & we A
adl @, a7 =l grEaunae g & 1 g
e dz= 1 wi9w, oy Avee wver afz
o1 graam # gz 2 9 wear d § g az
0 FT WA TE 2, AW F FeETET AT E )

SHR1 P. C. MITRA (Bihar): Mr.
Deputy Chairman, Sir, I rise to oppose the
motion moved by Shri Niren Ghosh and to
support the Resolution moved by Shri K.
C. Pant for approving  the
Proclamation. [ congratulate Shri Ajoy
Mukherjee for his patriotic sense in re-
signing from the Chief Ministership and
advising the Governor to dissolve  the
Assembly though the United Democratic
Front had majority at his command.
Sir, generally now a days every onetries
to stick on to power but it is Shri Ajoy
Mukherjee who has shown that when
he felt that his Administration is not
equal to the task he himself offered to resign
and advise the Governor 10 dissolve the
Assembly. Sir, the Governor has been
criticised for accepting the advice of the
Chief Minister by Shri Rajnarain and
others ; at the same lime Shri Rajnarain
admits that Shri Ajoy Mukherjee had the
majority and nobody had challenged his
majority. Even the dissidents of the Bangla
Congress did not withdraw their support and
therefore under the Constitution the Governor
had no other choice, as the Chief Minister had
the majority, but to accept his advice.

1 need not deal with the Report in detail
but 1 would like to deal with the Obser-
vations of Shri Niren Ghosh who yesterday
charged the Government with perpetrating
violence and supporting the Naxalites. He
said that most of the Naxalites were
supporters of the Congress and so on.
Actually I found that a pamphlet has already
been issued by Shri Jyoti Basu and Shri Hare
Krishna Konar and 1 find that most of
the instances cited
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[Shri P.C. Mitra] in ihc speech of Shri Niren
Ghosh regarding political murders are all cited in
that pamphlet also. But, Sir, we cannot forget that
after 1967 when the United Front Government
was formed in the first Ministry Shri Ajoy
Mukherjee was the Chief Minister and the Home
Minister and then it was the CPM which started
the Naxalbari movement in Naxalbari in
Darjeeling and it is from that the term Naxalites
came. And who were they ? They were CPM
members and they led the movement in Naxalbari.
Why did the first United Front Government of
Shri Ajoy Mukherjee fall ? It was on account of
the fact that Shri Ajoy Mukherjee decided to crush
this Naxalbari movement. The CPM and certain
other parties protested against the move of Shri
Ajoy Mukherjee taking action against the leaders
of the Naxalbari movement and when some of
them were arrested they created a situation that
ultimately forced Shri Ajoy Mukherjee to resign
from the Chief Ministership. Then after another
election when the second United Front Govern-
ment was formed Mr. Jyoti Basu insisted that the
Home portfolio must be given to the Marxist Party
and some negotiations among the parties
continued for a long time.

SHRI BHUPESH GUPTA : I am glad to find
that the Minister for West Bengal Affairs having
concluded this affairs in West Bengal is here.

SHRI SIDDHARATHA SHANKAR RAY :
Somehow or other I am attracted to the place
where Mr. Bhupesh Gupta is.

SHRI NIREN GHOSH
appointed Minister has come.

The illegally

SHRI SIDDHARATHA SHANKAR RAY :
The legally appointed M. P. has welcomed here.

SHRI NIREN GHOSH : I am a legal M. P ;
not yet an illegal M. P.

[RAJYASABHA]

relating to West Bengal 180

SHRI P. C. MITRA : He said legal M. P.

SHRI NIREN GHOSH : You are driving in
that direction.
SHRI AKBAR ALI KHAN: But

I am glad that now you are listening to him to
avoid violence. That is a good
thing.

SHRI NIREN GHOSH : 1 am glad that though
your Congress party is violent, Mr. Akbar Ali
Khan is not violent.

MR. DEPUTY CHAIRMAN : Please
sit down.

SHRI P. C. MITRA : Before the United Front
Government was ushered in there were long
negotiations between the parties. The Marxist party
insisted that the Home portfolio must be given to
them. Everybody was afraid that if the Home
portfolio was given to Mr. Jyoti Basu some wrong
things would be done. Ultimately they succumed
to his pressure and the worst fear was proved to be
true. 1 admire and must congratulate Mr. Jyoti
Basu that he, belonging to a party which is out to
wreck the Constitution, which does not believe in
democracy, within a short period of his being in
the administration, he was able to achieve his
party's objective. During his period of
administration the police was thoroughly
demoralised during the course of fourteen months
or so. During that period, as everyone knows if
anyone was in distress, no police officer went to
his help. If anyone gave a call to the police, the
police did not go until they got the permission of
Shri Jyoti Basu or any of his henchmen or any of
the local leaders. 1 know it personally and I had
been to Calcutta. Some fisheries were looted, not
on one day. On the second day and third day
consecutively they came and looted the dairy farm,
poultry farm, everything. Even the house thereon
was broken open and things such as doors,
windows etc. were taken away. The police camp
was very near. Somebody went there and
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told the policemen that looting was going
on, not on one day but everyday. The reply
was : We have got no instructions from any
of the Marxist leaders and so we cannot
come. That is within my personal
knowledge. The same charge they are now
levelling against Congressmen. As they
think that whoever is in the administration
will do the same thing, they are making the
same charge today that no policemen goes
to help unless a Congressman is attacked or
a Communist party man is attacked. When a
CPM man is attacked, no body goes there. If
the CPM gives a call to the police, they do
not go. They have the cheek to say this
because their leaders, even Mr. Niren Ghosh
and Mr. Harekrishan Konar, are being
protected by CRP men ....

SHR1 NIREN GHOSH : Where ? Who
is protected ?

SHRI P. C. MITRA : When somebody
said this here, you did not contradict it.

SHRI NIREN GHOSH Can you

MR. DEPUTY CHAIRMAN : Do not
interrupt please.

SHRI B. V. ABDULLA KOYA : In
Kerala Mr. Namboodiripad is being pro-
tected.

SHRI P. C. MITRA : He can not deny
that his leaders Shri Jyoti Basu and Shri
Harekrishna Konar are protected by C. R. P.
men. At the same time, they say thai the
police do not go to their help. They give
help only to Congressmen or their henchmen.
I am very happy that Shri Siddharatha
Shankar Ray is here and he has gone there
as the representative of the Central
Government to deal with matters...

SHRI BHUPESH GUPTA : You should
ask him whether he has solved
accommodation problem in the Writers
Building.

SIDDHARATHA SHANKAR

I am not sitting there.

SHRI
RAY : No.
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SHRI BHUPESH GUPTA : Where are
you sitting ? We must know the address of
the Minister.

SHRI SIDDHARATHA SHANKAR
RAY : You know my residential address.

SHRI BHUPESH GUPTA Official
address.
SHRI SIDDHARATHA SHANKAR

RAY : At the present moment Writers'
Building, but very soon I shall be moving
out, as soon as my Central Secretariat
comes to Bengal. I am in search of
accommodation. Can you help me? I am
trying to get one.

SHRI BHUPESH GUPTA :1 do not
know what place would be more congenial
for him.

SHRI P. C. MITRA : Shri Bhupesh
Gupta, for public consumption, protested
against the unconstitutionality of his
appointment. Yesterday I was hearing him,
when he was opposing his appointment,
about his portfolio, but at the same time

SHRI BHUPESH GUPTA :On a
personal explanation. 1 again and again said
that it was good that Mr. Ray went there, I
said that he was doing good things there,
that I appreciated it. I also was opposed to
the Governor's post. The only thing I said
was that constitutionally it was not right.

SHRI P. C. MITRA : At the same time
he said that Mr. Ray should come here and
listen to the debate. That means that he
accepted at least de facto that he is the real
man in charge of West Bengal affairs.

Sir, Shri Niren Ghosh spoke about the
position of West Bengal being relegated to a
second position in 1967 in the industrial
field after the Congress rule for 20 years or
so from her first position in pre-
independence days. At the same time he
himself said that the Centre had put them
into that position and it was only on account
of the factthat the West
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[Shri P. C. Mitra] Bengal people were
indulging in agitations. And as everybody
knows in our country even when a
Government is elected for a five-year term
yet from the day they form Government the
other parties try to pull that down. Punjab
was in shambles just after the partition. But
now they have got the highest per capita
income in India by their sheer labour. They
never indulge in continuous agitations ;
they try to improve the economy of their
State. He himself has said that due to their
constant agitation the Centre was not help-
ful to us. But actually we find that Maha-
rashtra and West Bengal are the two great-
est beneficiaries from the Centre. Bihar or
Assam or UP does not get that much
attention.

SHRI AKBAR ALI KHAN : Or Andhra
Pradesh.

SHRI P. C. MITRA : They make a
grievance of not getting whole of the
income-tax earnings in the State. Their
ground is that the head offices of most of
the big companies are either in Calcutta or
Bombay and on that account they should get
the lion's share of the income-tax. Tata
Works are in Bihar but their Head Office is
in Bombay. Bombay gets its share but they
say that the entiie amount should go to
them and no share to the other States. Bihar
does not get share on that scale as
Maharashtra or West Bengal is getting.

That is the whole difficulty. For that
propaganda Congressmen also ate responsi-
ble because they are accusing the Central
Government of being step-motherly towards
West Bengal. Bui that is not correct. 1
request our Congressmen to at least face
facts. May [ submit that limitation of
Central finance and not the step-motherly
attitude of the Centre is the real reason for
not meeting all the requirements of West
Bengal as of many other States. Of course,
1 admit one wrong was committed by the
Centre against West Bengal, that is in regard
to rehabilitation of refugees. = Whereas in
case of Punjab,
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some sort of compensation was paid for the
properties left behind by the refugees and
with that they built their houses to live ;
refugees from East Bengal who came after
partition were told to go to East Pakistan
and either enjoy or sell their properties
under the Nehru-Liaquat Pact, but none
could go and get any benefit from the pact.
The result is that most of the East Pakistan
refugees have not yet been rehabilitated and
they have no house to live in.

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI P. C. MITRA : I want few minutes
more. To end the atmosphere of murder
there. Sir, Mr. Ray is having parleys with
all the political parties. Though I am happy
that the Marxist Party is also attending those
parleys, here is a pamphlet that has been
sent by Shri Jycti Basu and Shri
Harekrishna Konar in reply to the invitation
given to them by Mr. Ray. That reply
shows the way their mind is working. It
says :

"We cannot but become cynical when
you and your party express concern about
'this senseless politics of murder that
engulfs Bengal today.! Having master-
minded this politics of murder, having
engineered and implemented it, to take up
the posture of impartiality and neutrality
is not at all convincing."

That is, they are charging Mr. Siddharatha
Shankar Ray himself for master-minding
political murders. Then they say:

"We are nevertheless attending the
meeting called by you. Loud-mouthed
assertions of adherence to democratic
norms and forms automatically do not
entitle any one or any party to claim for
itself the credit of being democratic. It is
the practice that matters
in the long run.......... We wish to
make it clear that the people never come
forward to co-operate with the authorities
as long as their democratic rights are
suppressed by imposition of Sec. 144,
indiscriminate deployment of the C. R. P,
and the military and the police."
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He says let the police, C. R. P. and Military
be removed and let Mr. Jyoti Basu take over
and then they will deal with the Naxalites
with their pipe guns and bombs that they
have got in large numbers than the
Naxalites have. I maintain that if C. P. (M)
gives up its creed of violence, the Naxalite
violence also will end.

MR. DEPUTY CHAIRMAN :
conclude now.

Please

SHRI P. C. MITRA : One minute. But
one thing I will submit to Mr. Ray. You
cannot boost the morale of the police if you
follow in the footsteps of the C. P. (M).
That Government used article 311 of the
Constitution to terminate the services of the
policemen. 1 learn that Shri Ajoy
Mukherjee's Government also terminated a
large number of Police personnel under this
provision. I think that the Congress
Governments at least and the Centre
particularly  should not follow that
procedure. I talked to some of the police
officers there.

(Time bell rings.)

MR. DEPUTY CHAIRMAN :
conclude now.

Please

SHRI P. C. MITRA : I am concluding. It
was during the period when the previous
Government was in office. They said there
are so many political parties in the State in
coalition Governments with Mr. Ajoy
Mukherjee and one did not know whom to
please. And unpleasantness with any party
could mean one's removal from service
under article 311.

MR. DEPUTY CHAIRMAN :
conclude.

SHRI P. C. MITRA : Therefore, if you
want the morale of the police to go up then
this provision should not be used. And if
you think that they are indulging in anti-
social or anti-Government things, you can
put them in preventive detention. Or
institute proceedings against them. But do
not u>e the provision of section 311 which
demoralises them. Thank you.

Please
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SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Mr. Deputy Chairman, Sir,
I stand to support the Proclamation, but on
different grounds. The Governor has
unfortunately not disclosed the whole state
of things that was prevailing in the State of
West Bengal preceding the dissolution of the
Assembly. There was the murder of a youth
Congress leader, Narayan Kar. The Youth
Congress is a powerful frontal organisation
of the Congress there. They gave an
ultimatum that unless within 72 hours this
Ministry resigns, they will make this
Ministry fall. And there were 22 defectors
from the Congress owing allegiance to the
Youth Congress who said that they would
vote against the Congress Coalition
Government.

SHRI MAHAVIR TYAGTI : This has not
come in the press.

SHRI DWIJENDRALAL SEN GUPTA:
It has come in the Calcutta press. You must
read the vernacular papers also. Mr.
Siddharatha Shankar Ray is here. Let him
deny it. As a result of this, the fall of the
Congress  Coalition Government was
inevitable. So, if anybody goes to the root of
the dissolution, the dissolution was the
result of the revolt of the Youth Congress
against the Congress itself.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND
MINISTER IN-CHARGE OF DEPART-
MENT OF CULTURE (SHRI SIDDHA-
RATHA SHANKAR RAY) : This is not
correct.

SHRI DWIJENDRALAL SEN GUPTA:
That was one aspect. Another aspect was
Sushil 1)hara*s Bangla Congress faction was
demanding one seat in the cabinet. This was
too difficult for the Chief Minister, Mr. Ajoy
Mukherjee, to swallow. They could not
compromise there also. (Interruptions.) The
third aspect was. they offered Deputy
Ministership to two Jhar-khand members
just to keep their Ministry intact. But when
they found that in spite ol' their joining the
Ministry, it would not be stable, they
recommended dis-
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[Shri Dwijendralal Sen Gupta] solution.
All these facts have been suppressed by the
Governor. I charge him with suppressing
these facts.

But then, why do I support this Proclama-
tion ? It is, as I said, for completely different
grounds. As there was no possibility of any
alternative Government, President's rule had
to come. Now, Mr. Deputy Chairman, when
I support this, I support it with a heavy
heart. It is a' dismal chapter in our
democratic set-up. A democratic
Government was set up in 1967. For one
reason or another, it fell. President's rule
followed from 1968 to 1969. Again there
was President's rule from 1970 to 1971. And
in 1971 also there is again President's rule. I
do not not know how long it will continue. It
may continue for years. Mr. Siddharatha
Shankar Ray is here. I shall be happy if he
will say that it will not take so long.

SHRI SIDDHARATHA  SHANKAR
RAY : What are you trying to put in my
mouth ?

SHRI DWIJENDRALAL SEN
GUPTA : I am saying that it has become an
annual ritual to have elections. Since 1967,
we have had at least three spells of
President's rule. And this time President's
rule may be longer than that on the previous
occasions. We had President's rule from
1968 to 1969. Again we had President's rule
from 1970 to 1971. Yet again we have
President's rule now and I do not know how
long it will be ; it may be for one year or for
two years or for three years. That is what |
say. Now, to have this type of an annual
ritual may be very convenient for the 'haves'
in politics, that is, for those who have money,
those who have big purse, but is very, very,
dangerous for democracy itself. If you want
the installation of dictatorship of any
individual or any party, then there is no
democracy. Mr. Ray is a very good friend of
mine. | remember with gratitude that he
voted twice for me. This time also he
would have voted for me
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had his strength been sufficient. J know that.
But that is no consideration. The
consideration is the advancement of the
country, whether we are advancing towards
any goal, whether we have any vision for
building the nation. No. 1 squarely hold the
Congress in West Bengal and the CPM, the
two big parties, responsible for our miseries
and catastrophes. In 1953 the Zamindari
Abolition Bill was passed and zamindari was
abolished. But the Congress did nothing for
getting over the benmni land for distribution
to the landless. When the United Front
Government came into power in 1969 with
overwhelming majority instead of doing
anything constructive they started
murdering, they started looting, and the
Ministry fell. My friend representing CPM,
the CP1 and the Congress here accused each
other. 1 am not here to accuse any party or
any individuals. I am here to analyse things
in a spirit in which it should be done. What
do we find in West Bengal ? It is no good
apportioning blame 50 per cent or 40 per
cent or 60 per cent to this party or that party.
The fact remains that there is no adminis-
tration there. ICS and IPS officers are
mutually quarrelling. It came in yesterday's
newspapers that the District Magistrates arc
complaining against the Superintendents of
Police that the Superintendents of Police are
defying the order of the District Magistrates.
The military goes for mounting operations
and their secret things are published from the
Writers Building. What is the fun ? This is
the top hierarchy. Look at the bottom. The
clerks consider it their fundamental right to
take salary and not to work. We have all
generated a sense of indiscipline. Let us ask
ourselves about this situation. It is time all
parties considered this. Those who are sitting
on the opposition side now may also hold
power tomorrow. They cannot bring absurd
results by any magic touch. They have to
create confidence and a sense of patriotism.
This responsibility lies on all of us whether
we are in Government or we are in
opposition. What do we see in the Writer's
Building and the New Secretariat Building?
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Large gatherings of Government employees
during daytime, during offiee hours. They
hold demonstrations, shout slogans and no
officer can take the risk of punishing them.
The Coordination Committee of theirs is
such a solid organisation. Should we be
proud of such an organisation or should we
be ashamed of such an organisation, that we
cannot enforce discipline? We can not make
the man work. He is a Government
employee and paid by the public. If things
go like this we have no future. 1 read an
article of Shri Pannalal Das Gupta in
Ananda Bazar Patrika. That article has gone
uncontradicted. He wrote that the clerks in
Government service are enemy No. 1 ;
because of them many of our files do not
move ; because of them many of our plans,
construction plans, are not taking shape and
consequently the number of unemployed
youngmen instead of being reduced is
always on the increase.

There cannot be more sad commentary
than this. When people are unemployed,
when people are starving for want of work
and when Government is giving money—it
is not that Government is not giving
money—that money is not used for the
welfare of West Bengal. What is the reason
? The reason is the files are not moving.

1 got an information from a very res-
ponsible man who was an ex-minister. He
told me that the petrochemical complexes in
Haldia and Madras were sanctioned
simultaneously when in Madras the work
had started, in Haldia even the land was not
acquired. Who is responsible for it ? Maybe
a clerk, maybe a chap-rasi, maybe a big
officer. There has been no inquiry and there
cannot be any excuse for it.

Again, there is another thing, when a big
man's son is arrested—be he a Naxa-lite or a
CPM or Congress man—what happens ?
The big man in public front or politics or in
the Government service prevails upon the
police to release him. The police ask :
"What can we do ?" The murderers of
Hemanta Kumar Bose
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and Vice-Chancellor of Jadhavpur Uni-
versity were spotted by the police dogs and
they were arrested accordingly. But both
have been discharged. Either you have
confidence in the police dog or no
confidence. If you have no confidence, why
should there be police dogs fed un-
necessarily. If you have confidence and it
has any significance, why were these people
discharged ? The police ask: "What can we
do ? If we catch the real culprit, tomorrow
we shall be told 'No. He was busy
elsewhere'. The big man will come out with
some alibi in support of the culprit".
Things are so bad in West Bengal.

West Bengal has seen many trials and
tribulations. But this is the worst. My friend
from the CPI (M) says that 450 of their
comrades have been killed. I feel for them. I
feel even if one man dies. But how many
have been killed in West Bengal ? More
than 1,500 persons have been killed.
Therefore, 450 or 500 is only one-third of
that.

SHRI MAHAVIR TYAGTI : During what
period ?

SHRI DWIJENDRALAL SEN GUPTA:

It was since the inter-Party clashes started
during the second united front regime and
after. Of these 450, have they analysed how
many of their comrades were killed during
the process of bomb making and how many
of them were anti-socials and how many of
them died in the course of encounter ? No.
No Party has gone for this kind of analysis.
When a man dies, he dies as a Bengali or
Indian or as one of our relations. That man
has his father, mother, brothers and sisters.
Why should we not look at it from that
angle ?

Either we believe in democratic methods
or we believe in violent methods. Let those
who believe in violence declare so. I was
very much shocked when I read that leaders
like Hare Krishna Konar and Promod Das
Gupta in a mamoth rally after the murder of
the Sain brothers declared: "We are proud
of killing them". I shuddered. What is this ?
They are responsible leaders. The future
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of Bengal belongs to them and they say
"We are proud of killing them". If things go
so rot, where do we stand ?

There are pockets in Calcutta, where
people cannot move. As for myself, my car
was smashed on 21st November. I did not
ask for police protection. The police cannot
protect. What was my fault ? f went to
Beliaghata with a leader of Forward Bloc,
Shri Digen Bhattacharya and another leader
of RSP, Prof. Souren Bhattacharya to
inquire into the circumstances under which
the police killed four young boys—Ashok
Bose and three others of that locality known
to be Naxalite leaders. Ashok Bose's father
was known to me. He was an ex-employee
of Bengal Chemical. Ashok's Naxalite
friends went with his father in a procession
to take the dead body—the dead body of
Ashok Bose. I was there for an hour and I
made inquiries. My car was there at that
time. When I entered the car, suddenly
someone from behind started throwing
stones and some others came with bombs
and swords, came with petrol. I got out of
the car and asked them : "Who are you ?
For what you are agitated ? Is it the reason
that some young boys were killed ? Then, I
have also come here for opposing the
dastardly act of the police." Then, I also
asked : "Where were you one year before,
when Jyoti Basu was the Home Minister,
when Hena Ganguly was killed ? I was the
man who condemned it." He was killed in
this Beliaghata and I was the man who
condemned it and I associated myself with
the procession for bigger pub ic con-
demnation of the police act. I considered
that it was a heinous act. Jyoti Basu
supported it saying that he was a die 'it.
Thus, Sir, we have reduced ourselves to a
very helpless position. What we are
condemning today, we supported the same
during the U. F. regime. The situation has
not changed.

Mr. Deputy Chairman, Sir, the position is
this : In West Bengal we ha.o very bad days
and it cannot be cured by the
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Centre here. The Centre can give us money
only and it alone would not help. To solve
the problem of West Bengal, the leaders of
West Bengal have got to put their heads
together and thrash out the problem and find
a solution for it. There is no use telling
every time like a slogan that it is the
conspiracy of the Centre. Nobody on earth
can conspire against us if we are alert and
we are determined to see our interest. But I
want to charge the Centre for one very bad
thing that they have done. Yesterday, Sir,
here in this House, during Question Hour,
Mr. Khadil-kar had to admit that there are
about 35 lakhs of East Bengal evacuees or
more and they have to stay in West Bengal.
Out of the 70 lakhs, they will be in a
position to disperse only 25 lakhs and many
more are coming in. Is not the Centre
responsible for that ? I ask this question,
Sir.

MR. DEPUTY CHAIRMAN :
conclude now.

Please

SHRI DWIJENDRALAL SEN GUPTA:
Yes, Sir, I am concluding now. Is not the
Centre responsible for this large influx of
evacuees ? Was not the Centre responsible
for the partition of India and Bengal ? Is not
this the second unkindly and unfriendly act
on the part of the Government pf India ?
What is the significance of the Resolution of
the 31st March? Had it been properly acted
upon the situation would have been
different. Those 35 lakhs will remain in
West Bengal and they will add to the
problems of West Bengal. Ajoy Mukherjee,
the former Chief Minister, had to say that it
was one of his reasons for his resignation. If
you had helped the fighters of Bangla Desh
in the first week of April, this problem
would not have occurred. By not doing so
you have betrayed us in history and 1
charged the Government of India for it. 1
chirgc the Government of India for failing in
the hour of need ; I charge the Government of
India for the present sufferings of the
evacuees also and 1 shall charge it
throughout my life. Thank you, Sir.
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MR. DEPUTY CHAIRMAN : Mr.
Monoranjan Roy............ Mr. Niren

Ghosh.

SHRI BHUPESH GUPTA : Sir, I want to
speak.

MR. DEPUTY CHAIRMAN :
spoke for 45 minutes.

You

SHRI BHUPESH GUPTA : Sir, only ;i
few minutes.

MR. DEPUTY CHAIRMAN : We have
to finish it today.

SHRI BHUPESH GUPTA : A few minu-
tes only, Sir.

MR. DEPUTY CHAIRMAN Mr.
Kalyan Roy spoke yesterday on behalf of
you.

SHRI BHUPESH GUPTA (West Bengal)
: Sir, I am very glad that I have a little
opportunity to speak on the subject, especially
when our friend, Mr. Siddharatha Shankar
Ray, is here.  *

Now, Sir, the Proclamation was absolutely
unavoidable in the situation then prevailing
in West Bengal. In the first instance, Shri
Ajoy Mukherjee, Chief Minister gave a very
valid advice to the Governor to dissolve the
Assembly so that he could seek, or the party
in power could seek,” a fresh mandate from
the people. This position has been
challenged by same of our friends. Are we
now to accept the position that the Chief
Minister's advice .should have been rejected
by the Governor'} Then, would we not be
helping to create a precedent when the
Governor should exercise his so-called
discretionary power even in flouting the
advice of the Council of Ministers?

Sir, during the last 20 or 22 years, we
have been advocating that the Governor
should have no discretionary power at all,
that the Governor's powers should be only
formal and constitutional in the same way
as the powers of the British Crown in such
matters as this. In fact, this position remains
at the Centre. It is only 1CRSS/71—7

[22 JULY 1971]

relating to West Bengal 194

the Home Ministry of the Union Govern-
ment which in 1967—if I remember aright,
in June—prepared a Note in order to make
out a case that the Governor could ignore
the advice of the Council of Ministers. At
that time, all of us on this side of the
House——certainly, members of the CPM
and we—opposed that approach on the part
of the Home Ministry that the Governor
should be given discretionary powers in
some cases to ignore the advice of the
Council of Ministers. 1 do not see as to why
any of us should change our mind now.
Therefore, Sir, it is a question of principle.
Sometimes it can suit me; sometimes it
cannot suit me. Now, Sir, the question of
principle remains a question of principle.

In a Parliamentary democracy, the figure-
head, Governor or the President, who is the
Constitutional head, should have no
discretionary power and should, in all
situations, act on the advice of the respective
Council of Ministers. That position should
be adhered to. On the convenience of one
party or another we should not abandon the
salutary  principle  of  Parliamentary
democracy. Therefore, I am a little surprised
when I find that some of my very esteemed
and dear friends like, for example Mr. Jyoti
Basu, advocate a position where they would
like to have the Governor invested with
certain discretionary power to the point of
enabling him to flout the advice of the
Council of Ministers. Sir, 1 am not in
agreement with them. I, therefore, think that
the step was unavoidable.

Now, a question may arise : Why then the
leader of the next biggest party—or com-
bination in the Opposition, shall I say ? —
was not invited to form a Government? This
question also  should be seriously
considered. If ii were to be accepted, then
there will be no situation when the President
or the Governor, as the case may be, could
be compelled to accept the advice of the
Council of Ministers when the Council of
Ministers advises dissolution.

Well, Sir, therefore, the issue here is not
whether the Opposition should have
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f.Shri Bhupesh Gupta] been invited or
not. The issue is whether the Chief Minister,
while advising the Governor, did have a
majority in the House. Nobody challenged it
that the Chief Minister did not have a
majority in the House.

Now, it may be argued that the Chief
Minister feared that defections may take
place; the Chief Minister feared, for exam-
ple, that some might leave his party. But this
is not a constitutional position. The
Constitution takes into account the fact as it
is. On the day when the advice was given
there was nothing to show that the Chief
Minister had lost his majority and thereby
had forfeited his right to advise the
Governor.

Under the English Constitution and also
under other Constitutions, sometimes even
the Prime Minister feels that some defections
may take place from his Party reducing the
Party in power to a minority Party. In such a
situation the Prime Minister can go in for a
fresh mandate of the people and with a view
to doing sc he may advise the dissolution to
the Constitutional Head as indeed had
happened in the past several times in the U.
K.

SHRI MAHAVIR TYAGI : Is it the
Council of Ministers who advise or the
Prime Minister?

SHRI BHUPESH GUPTA : It is stated in
the Constitution in article 174 or so. It is
clearly stated that the advice of the Council
of Ministers is transmitted by the Prime
Minister in the case of the Centre and in the
case of the States, by the Chief Minister. If
all the Ministers start writing memoranda to
the Prime Minister, then no memoranda will
be written because the Lady Minister there
will also have to sign a memorandum
because she belongs to the Council of
Ministers. An adornment in some ways is
more likable than otherwise. Therefore my
friend, Shri Tyagi, having been a Member of
the Council of Ministers and the Cabinet
should surely know this simple fact but then
heisina
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state of forgetfulness these days. Therefore
this position is there.

My friend, Mr. Niren Ghosh, for whom I
have very great affection, whether 1 get a
knife or not from any quarter is a different
matter, but 1 have affection for him.

SHRI NIREN GHOSH : Knife is always
pointed at me from your Parly.

SHRI BHUPESH GUPTA : Mr. Ghosh
said in his resolution, revoke the Proclama-
tion. What happens? Suppose we revoke,
what happens? Suppose both the Houses
pass the Resolution, where do we stand?
There is no Assembly. Revocation cannot
come unless elections are gone through.
Therefore it is a premature resolution. I
could have understood him if the elections
had been ordered and held and there was an
elected Assembly to inherit the situation and
step into the vacuum which will have been
created as a result of the revocation of the
Proclamation but then, my friend, Mr.
Ghosh, in ideology and politics, is very often
premature and in this case also, I may say
with all respect to him, he is premature.

SHRI NIREN GHOSH : Maturity shows
in siding with the Congress.

SHRI BHUPESH GUPTA ; In politics we
call it adventurism but in the Parliament what
shall T say? I do not think my friend had
consulted properly his Party. He is himself
a responsible leader.

SHRIMATI PURAB1 MUKHOPADH-
YAY : Playing to the gall.ry.

SHRI BHUPESH GUPTA : Gallery is
well worth playing to. It depends on who
sits in the gallery. Therefore there is no
question about revocation. It is absolutely
out of context. I can understand his asking
for immediate elections following which the
revocation should take place. I will be one
with him. I stand for early elections. I stand
for the normal procedure of the Constitution
and the restoration of popular Govern-
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merits. Therefore that resolution was
absolutely unnecessary for him to move
because it has no validity. Even if it is
passed in both the Houses, what happens?
He may say that there will be a
constitutional crisis. There will be nothing.
Resolutions are passed. It becomes
ineffectual because the Constitution will
come in the way of its coming into
operation. Therefore it was absolutely ill-
advised. Having said this, I would like to
say one or two things.

Yesterday when 1 raised the  question
about Mr. Ray's appointment, I was not
raising it on grounds of politics or prudence.
I was only raising it on grounds of con-
stitutional propriety. 1 think it is a better
arrangement that a Central Minister should
be deputed to a State when the State is under
Governor's Rule. In fact the Governor
should have really no power at all. Why do
I say so? It is Dbecause Parliament can
then exercise greater  vigilance and
responsibility in such matters through the
account ability of the Minister. ~ While in
the case of the Governor we cannot get him
here in the House or the other House. Now
I am told an ICS official will be the
Governor. [ hate to see them. Why retired
ICS officials should be made Governors I do
not understand. In Bengal, Madras and
Bombay, even under the British we did not
have ICS officials appointed as
Governors.  Now [ find that this Central
Government on the one hand brings a Bill in
order to take away, very rightly, certain
privileges of the ICS given to them under
article 314 of the Constitution and on the
other hand I find they are appointing these
1CS officials, retired ones, either as
Governors or as Ambassadors. Mr. L. P.
Singh goes to Nepal as Ambassador and
Mr. Dias of the Agriculture Ministry
having dealt with PL 480 goes to West
Bengal as the Governor of West Bengal.
This is very reprehensible ; I say Prime
Minister ~ Indira Gandhi should have a
little respect for popular sentiment. The
people of Bengal should not be presented
with an ICS official as the Governor ; this
is very very bad. Now these officials when
they are
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here work under us, subject to parliamentary
superintendence, direction, control, etc. etc.
and such officials after retirement became
Governors. Why should it be so? I would
ask the Congress Party to abandon this
principle and practice altogether. Why
should they be chasing the ICS officials all
the time? Why should they have so much
affection for the ICS officials? 1 am not
saying anything personally against Mr. Dias.
1 have nothing for or against him. I am talk-
ing about the arrangement ; I am talking
about the question of principle. Therefore I
demand that this decision may be re-
considered. Well, if that is not done, let Mr.
Siddharatha Shankar Ray be given power by
a law of Parliament ; let the Governor be not
given any power whatsoever to meddle in the
affairs of West Bengal. He has lo sign
whatever is given to him on behalf of
Parliament by the Council of Ministers of the
Union Government or the Minister in this
case who is responsible to this House and to
the other House in particular. (Timcbell
rings.) Don't break my thread of arguments ;
it is quite extempore ; I was not thinking of
speaking at all but now that I have started let
me finish it. It comes like that ; you see, you
are not in the habit of speaking nowadays.
Ringing the bell is quite a different thing. It
requires no preparation ; it requires only
a solid finger.

Now have this in a proper way ; set the
matter straight instead of quibbling over it.
In Bengal discussion was going on in which
room Shri Siddharatha Shankar Ray will sit
in the Writers Building and which room
shall be occupied by the Governor. Suddenly
I read in the newspaper that my friend, Shri
Siddharatha Shankar Ray had entered Mr.
Jyoti Basil's room and the Governor had
entered Shri Ajoy Mukherjee's room. The
inheritance has been like that.

SHRI PITAMBER DAS : Not stepped
into their shoes ?
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SHRI BHUPESH GUPTA : Mr. Jyoti
Basu's shoe is loo big for anybody to step
in. Anyhow, it is a dangerous shoe. Now
he has not done that as a clever man.

Now, why should there be such a ridi-
culous discussion as to who sits in whose
room? Therefore I say the constitutional
position should be settled and settled once
and for all. Mr. Siddharatha Shankar Ray, I
must say, has taken a good initiative and
even a critic like me would like to say a
word or two of cheer when it is called for. I
think it was a good initiative on his part to
have called a meeting of the leaders of
various parties to discuss the question of
political murders which have ruined our life
in West Bengal. Sir, if this politics of
individual murder and terrorism is not put
an end to, there is no future for West Bengal
I can tell you. We may shout as much as we
like, we may write as many theses as we
like, we may declare our ideology from the
housetops, we may declare our protestations
about revolution, we may do anything but
one thing is clear that the pulse of West
Bengal would not beat in a manner when
normal healthy life is possible. Political
activity in West Bengal has come to a dead
stop as a result of the fratricidal fight and
the dangerous politics of murder which had
been injected into the life of West Bengal.
Therefore, it was a very right initiative on
the part of Mr. Siddharatha Shankar Ray to
have begun by calling the leaders to a
conference to discuss this matter and come
to some workable understanding so that this
menace, this terror, this stigma, the source
of all our frustrations and ills, are put an end
to. I wish him all success, but then it is
necessary also for us to give him
cooperation. This is something which cannot
be put an end to unless we all cooper ite.
The bigger the party, the greatei the
responsibility. The main responsibility rests
with the Congress party and the CPM since
they are the two biggest parties. I am not
apportioning blame at the moment. I am
saying something about responsibility. I
was distressed to read the letter which Shri
Jyoti Basu had written while accepting
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the invitation of Shri Siddharatha Shankar
Ray. In that letter they have accused
wholesale the Congress party for introducing
the politics of murder into West Bengal.
This is not the way to accept invitations.
Even Mr. Nixon would not accept an
invitation in the language that he has used.
I am very glad that Shri Siddharatha
Shankar Ray did not get provoked by
this  language, but 1 would ask my
friend, Mr. Jyoti Basu, when he writes
such letters that he need not be provocative
for being effective. There are ways of being
effective without being provocative. Now, if
I think that Mr. Siddharatha Shankar Ray
is solely responsible for the politics of
murder in West Bengal, certainly 1 would
not accept an invitation from him and go
to sit with him. I was very glad and
somewhat amused when Mr. Jyoti Basu
rejected Mr. Ajoy Mukherjee, when
invited as an elected representative of
West Bengal, as the Chief Minister, to go and
sit with him.  Surely I think Mr. Jyoti Basu
has got some liking for Mr. Siddharatha
Shankar Ray. Mr. Siddharatha Shankar
Ray must pat himself because he can attract
such revolutionary forces into his bosom by
writing a simple letter. Therefore, this goes
to the credit of the persuasive power of Shri
Siddharatha Shankar Ray and perhaps his
long acquaintance, friendship and sharing
of dinners and after-dinner  evenings
with Shri Jyoti Basu. I wish him success. If
the friendship is good, let it be put to the best
use for the well-being of our people, but one
thing I wish to say here. All the proposals
should be discussed, and this I can say on
the floor of the House. Our party will fully
co-operate with any party, every party, in
bringing about a situation when the politics
of murder become a thing of the past and a
nightmare only to be remembered with
horror, not to be experienced in real life.
I put no condition because this is the main
task today in order to put the public life of
West Bengal on an even keel. I do not think
any talk-is called for. It is so urgent, so
important, so vital, so life-saving, the task of
putting an end to the fratricidal
murders. As
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long as this continues all other tasks become
secondary. The needs of the masses, unity of
action and other strivings of the people are
ignored and forgotten, are degraded and
distorted in a climate of terror, mutual
hatred, mutual violence and mutual killing.
Hence in the name of the people of West
Bengal and for the sake of India it is
essential today that the statesmanship of the
people of West Bengal, their traditional
patriotism, their love of the people, their
heritage of left movement, their reliance on
the working people, their capacity for
sacrifice, all these should be summoned into a
mighty combined effort by all men of
goodwill, so that this politics of terror
becomes a thing of the past and is ended
once and for all. Am 1 to take it that we
cannot do so? Are we so bankrupt, so"
insolvent in our ideas, so incompetent in our
way of thinking that we lack leadership,
imagination and courage that if we put our
heads together and take counsel with one
another, believe sincerely in each other's
honesty and also mutual respect, we will not
be in a position to put a stop to it? I say that
we can. Then I should come to one
conclusion. Let us ourselves lay down certain
fundamental norms of political behaviour.
When a comrade of another party is
murdered, I should feel that it is a loss to me,
that my comrade has been murdered. When
Mr. Niren Ghosh sees that a member of my
party or for that matter a member of the
Congress Party or of the Forward Bloc or
any other party is killed, he should feel that
his near and dear one has been killed. Only if]
we have a sense of mutual loss, only if we
think that the other man also has some
contribution to make for the good of West
Bengal, that he has also a right to live, only if]
we share his misfortune and sorrow, only
then shall I be in a mental frame, in a mental
position, in a mood, in a posture of mind, for
mutual accommodation for a common effort
to put a stop to such a kind of murder.
Otherwise, Sir, we shall never be able to stop
it. I think that should be the first norm.

I think, Sir, the secret arms that are there
used for killing should all be thrown
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into the Ganges. We do not need arms to kill
each other. We can settle our political
disputes by debate, by discussion, by going
to the people, by enlightening them, by
stimulating the democratic processes in our
political life, by leaving it to the masses to
judge who should be supported and who
should be opposed. If by chance forces of
counter-revolution take to arms and want to
frustrate the process of democracy by
methods of terror and violence, the people
will certainly take to methods of violence
and counter-terror in order to defend their
democratic rights. But let us first ourselves
set a good example. This is my another
suggestion.

Thirdly, Sir, 1 should like that some
institutional arrangement should be made,
some organisation should be set up at every
level to stop politics of murder, to mobilise
popular opinion and to coordinate efforts in
that direction, and everybody should be
morally bound to go by the code of conduct
which may be unanimously agreed to by the
parties concerned. There shall be a body
also to oversee as to how the code of
conduct is being observed by the people and
the parties concerned.

Sir, finally one thing I would say before I
sit down. There is the problem of the
Naxalites. This question has to be fought
politically and ideologically; we should
give the people something concrete, we
should give a new vision to the younger
generation which is taking to these des-
perate methods believing that they are
fighting for revolution. Sir, we know that
their so-called revolution will not come,
that it would lead to the disillusionment of
the youthful generation. We need to give
them sympathy. They are misguided. 1
know. In our days when we were in our
teens in the British-called terrorist
movement, Gandhiji and many other
Congress leaders did not agree with us but
then they had sympathy, they tried to argue
with us Today we should have the same
feeling. Therefore I say that that question
should be politically and ideologically
approached. Butthe best
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[Shri Bhupesh Gupta.l example would
be that which we ourselves set in our
actions.

Sir, the eviction should be stopped in
West Bengal. The land should be given to
the tillers of the soil. The West Bengal Land
Acquisition Act which has been amended in
order to lower the ceiling, and especially the
ceiling on a family basis, should be
implemented with the cooperation of the
people, of the peasant masses. Sir, that is
very, very important. Pattas should be given
to the toiling peasantry instead of eviction
that is taking place with the help of the
police. Workers' rights should be respected.
Their demands should be met. Closed mills
should be opened and similar other things
should be done. There are many other
things. Ordinance, for example, on refugees,
Mr. Siddharatha Shankar Ray should see to
it that it becomes really the law of the land
immediately, without any further delay.
Counter-terror against Naxalites should stop.
(Time bell rings.) And one thing 1 should
like to bring to the notice of Mr. Ray. I was
in Calcutta and I was distressed to find that
in some places police is resorting to murder.
The police have no right to murder. If
somebody commits a crime, he is to be dealt
with according to law. In the police vans, I
am told, some Naxalites have been shot
when they were really handcuffed and it was
alleged that they were trying to escape. Do I
understand that people who are bound hand
and foot can run away? They can be
apprehended even if they run away. The
police resorts to fatal firing. All this is
taking place there. In the jails, I am told,
people are being shot and brutally beaten up
in the police lock-up. Arrests of Naxalites
and others are taking place throughout the
State. Members belonging to various parties
are being arrested. Here is a telegram which
says i—

"Two boys rounded up from Chandi-
tola under Jadavpore police station killed
in police custody and one more, blinded
arrested. Extremists had to
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be hospitalised for police beating rampage
taking regular toll violating all codes of
law. Residents seek notice of Centre
through your help—Dilip Chow-dhury,
News Editor".

Such letters are coming from the people
who have nothing to do with Naxalism. This
should be gone into. Shri Siddha-ratha
Shankar Ray should think seriously and put
a stop to the politics of counter-terrorism on
the part of the police.

MR. DEPUTY CHAIRMAN: That
will do.

«

SHRI BHUPESH GUPTA Illegal
killings are taking place. Murder is murder
whether the murderer wears the police
uniform or not. The so-called combing
operation has become a menace. Innocent
people are being rounded up. When I went
to my house I was told that our house had
been subjected to the combing up operation.
Police entered and went out of my house.
Whole localities have been subjected to
combing up operation with the help of C. R.
P., Military and police. I say give up this
combing up operation business.

MR. DEPUTY CHAIRMAN : Conclude
now.

SHRI BHUPESH GUPTA Your
machinery has failed. Your intelligence has
failed. You cannot make up the deficiencies
on that score by the so-called combing up
operation which means wholesale attack on
the people of the entire locality. Thereby
you antagonise the entire residents. I have
been told by many people who are very
much against violence that such things are
becoming intolerable by them. Some of
these Naxalites

MR. DEPUTY CHAIRMAN : Will you
please conclude now?

SHRI BHUPESH GUPTA : ... for this
reason we have gone underground.
Therefore, the combing up operation should
stop... .
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MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh.

SHRI -BHUPESH GUPTA : You did
not allow me to put my question. There-
fore, listen....

MR. DEPUTY CHAIRMAN : Which
question?

SHRI BHUPESH GUPTA : You do
not remember. 1 gave notice calling atten-
tion to shootings in the Alipur Special Jail
as a result of which 5-6 youngmen had
been killed. I demanded that the matter
should be discussed in the House. It was
discussed in the other House. I think all
these incidents, including the one 1 just
mentioned, where prisoners have been shot
and killed are matters for judicial inquiry. I
demand, therefore, that judicial inquiry
should take place in the Alipur Special Jail
incident. "Sir, whatever may be the offence
with which we are charged, we have a right
not to be killed in that helpless condition. If
you think that I am escaping you must use
other methods to apprehend me before you
shoot me down. Yet, Sir, we find that in the
jails, near the walls and other places, young
boys are being killed, shot dead. This
should stop.

MR. DEPUTY CHAIRMAN : Please sit
down. Please sit down, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA : With regard
to the refugee problem and other problems,
I shall not say anything much. But may I
make one suggestion that Mr. Siddharatha
Shankar Ray should be in close touch with
all the parties here and he should attend to
every matter that is brought to his notice,
not in a formal manner but sincerely and
seriously, with a view to remedying it. A
great responsibility has devolved on
Parliament and I think we should not
grudge our effort and energy to discharge
this responsibility. I do not know when the
other matters will be taken up. We shall
come to them later.
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SHRI NIREN GHOSH (West Bengal): Mr.
Deputy Chairman, Sir, I would begin with
the last speaker, that is, Mr. Bhupesh Gupta,
for whom 1 have great affection and
respect, thotigh he sides with the reactionary
leadership of the Congress Party. Now, he
tried to put it across that the Governor
had no option, and asked if we should
allow the Governor discretionary powers.
On the question that the Governor should
not have discretionary powers, I am one
with him. But the question arises : Did the
coalition Ministry have a majority? No, it had
no majority.  He says that its majority is
not disputed. He is wrong, quite wrong.
It was in a minority at that time. They
had no majority. They were, therefore,
anxious and frantically in search for buying
up certain persons so that when the Assembly
met on June 28, they could have a majority of
one. That is what they were trying to do. But
they did not succeed. And though they did
not succeed and they were in a minority, the
minority ~ Chief  Minister's advice was
accepted by the Governor. Should the
Governor accept the advice of a Chief
Minister who has lost his majority?  They
will ask me to prove it. I will prove it. Now,
they claimed a majority of seven in the
last Assembly session. But two of the
Opposition members were in jail. One
member was illegally debarred from
attending the Assembly but that rule was
vacated by the Supreme Court. Two plus
one, three. In the by-elections, we won one
seat more as compared to the Congress. So,
that makes it four. Then the Sushi] Dhara
faction of Bangla Congress had three
members, and nothing was settled with him.
Unless he was offered Ministership, he would
hold his hand back.  That was the tussle
that was going on. So, four plus three, it
becomes seven. Then the Congress-O
which had two members said that they would
give  support from issue to issue, on the
merits of the i So, it becomes nine. Where is

the majority then? They had no majority.
If they had a majority, then they would not
have postponed the Budget Session. No
worth while Ministry, no Chief Minister
worth the name, would ever advise the
Governor
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to dissolve the Assembly just two or three
days before the Budget Session of the Assem
bly was to commence. And we are con
fronted with the passing of that Budget
and only two hours would be given to
that State Budget. We know what it is.
It is a sort of farce---------

SHRI BHUPESH GUPTA : Niren Bhai,
even if your argument is correct, you will
agree that infants in the mother's womb are
not taken into Census account.

SHRI NIREN GHOSH : They are not in
the mother's womb. They have already
come out and are crying. And you are trying
to catch those, infants. Should I be blamed
for that, Mr. Bhupesh Gupta?

Now, this atrocious thing has been done.
There is also another thing behind it. It is
the lussle between our Mr. Sidd-haratha
Shankar Ray, Mr. Bijoy Singh Nahar and
Mr. Tarun Kami Ghosh. It is also there.

SHRI MAHAVIR TYAGI : He was here
in the Centre.

SHRI NIREN GHOSH : Yes, he was in
the Centre. It is a faction inside the
Congress. It is an open secret and it wants
to edge them out and capture all positions
of authority..

SHRI GOLAP BARBORA : There were
reports in the Press.

SHRI NIREN GHOSH : Yes. That is why
I said it is an open secret. They were
.summoned to New Delhi by the Prime
Minister. Bijoy Singh Nahar and Tarun
Kanti Ghosh pleaded that they be allowed to
continue and try to face the Assembly. They
were summarily directed against or
reprimanded for, making any such effort.
They were told, "You resign at once, I shall
control Bengal. I am the sole judge."
Naturally that thing has fallen. That
internecine faction, squabble, was solved in
favour of Siddharatha Shan-
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kar Ray. Hence our Prime Minister ad-
ministratively has got absolute control of
West Bengal. Both purposes are served.
Are these the canons of Parliamentary
democracy?

SHRI SIDDHARATHA SHANKAR
RAY : One of the canons of Parliamentary
democracy is this that the honourable
Member can say whatever he wants, whether
it is right or wrong. We are following
that.

SHRI NIREN GHOSH : The canon of
Parliamentary democracy is that you can
seize administrative power by hook or
crook in a conspiracy. All right, people are
learning their lessons.

SHRI SIDDHARATHA SHANKAR
RAY : Since a conference of political
parties is going on and since Government
wants that the conference should succeed, 1
am not saying anything at all.

SHRI NIREN GHOSH : 1 am thankful to

you. Youmay, I donot mind.
Now, 1 have never said that the
Governor should have discretionary

powers. I have said, on the contrary,
that it is the Assembly which will decide.
The Assembly reflects the people of a
particular ~ State  and Parliament
reflects the people of India as a whole.
They are the body which is competent to
say whether administration can be run in
accordance with the provisions of the
Constitution and whether they can dissolve
themselves or whether they can make some
ad hoc arrangement, whatever it is. 1 would
like to ask my friend, Mr. Bhupesh Gupta :
Does he deny this that the Assembly should
be supreme, that the Assembly should
decide this question, that the Assembly,
when it was scheduled to meet on June 28,
should have been called on that date?

SHRIMATI PURAB! MUKHOPADH-
YAY (West Bengal) : On a point of order.
Mr. Niren Ghosh is exercising his right of
reply to the debate as the
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mover of the Resolution. He is repeating
the arguments he made yesterday. He is
advancing new arguments, new points. Is
he allowed to repeat all those things and
advance new arguments at the end of the
day when we have the Budget to pass here?
Is it his right and can he continue like this?

MR. DEPUTY CHAIRMAN You
should only try to reply briefly to the points
raised by other hon. Members.

SHRI N1REN GHOSH : I am replying to
the debate. One single Party has taken one
hour and thirty minutes. What do you
think?

So, I say, it is the Assembly which is the
authority to decide these things, particularly
when the Assembly was to meet within
three or four days. In that context, the only
question that arises is whether the Leader of
the Opposition should not have been asked
to explore the possibility of forming an
alternative Government. Why should the
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Assembly be dissolved on the advice of a
Chief Minister who has no majority? Not
only that. The Council of Ministers did not
advise Shri Ajoy Mukherjee. Do you know
that fact? The Cabinet was not called and no
decision was taken in the Co.uncil of
Ministers. But the Chief Minister went and
tendered the advice. Can you think of that?
But it was done.

SHRI BHUPESH GUPTA : When Shri
Nambudiripad tendered his resignation in
1969 1 don't know whether he ever con-
sulted our Ministers in the Council of
Ministers. I remember one case in Kerala
when the resolution was passed in the
Assembly ordering investigation against
some of his Ministers. Immediately he
tendered his resignation and asked for
dissolution.

SHRI SIDDHARATHA  SHANKAR
RAY :In this case a Cabinet meeting
was held and everything was discussed.
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SHRI NIREN GHOSH : When Bhu-pesh
Gupta was speaking, I did not interrupt.
Still T shall reply to his interruption. My
reply to his point is this : Shri E. M. S.
Nambudiripad made it abundantly clear on
the floor of the House that if this is done by
the Assembly, he will resign.

SHRI BHUPESH GUPTA Shri
Mukherjee made it clear through the
Press....

SHRI NIREN GHOSH : Shri Mukherjee
did not make anything clear.

{Interruptions)

SHRI MAHAVIR TYAGI : All these
Bangali friends, whatever Party they belong
to, are one in their heart of hearts. They do
not misunderstand each other.

SHRI NIREN GHOSH Without
taking the advice of the Council of Minis
ters, the minorhy Chief Minister tendered
his resignation and the Assembly was
dissolved. Last lime the Assembly was kept
in suspended animation for four months
so that the ruling party could conduct
its manoeuvres and form a Ministry. Now
the Assembly was not given any chance
at all because they know that if the Assem
bly meets, there is fair chance of an alter
native Ministry being formed ............... (In
terruptions). Mr. Deputy Chairman,
you should deduct the time taken by these
interruptions.

MR. DEPUTY CHAIRMAN : Please do
not interrupt. Even otherwise lot of time has
been taken.

SHRI NIREN GHOSH : It is an atrocious
thing and it is a conspiratorial thing and I
say it is against the entire people of West
Bengal.

I know that during the course of the
debate yesterday and today, except Shri
Bhupesh Gupta's Party, no other Party has
lent unqualified support to this Resolution.
Even, the main Opposition, when it
formally supported, he made it very clear
that he does not agree with the Government
though extended a formal support.
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Now, Sir, that is how things have come
about. That is what the people of West
Bengal feel, that the, Central Government is
conspiring against the people of West Bengal
in order to suppress them altogether,
because they uphold democracy, they
uphold democratic struggle, they unhoki
people's policies conducive to the interests
of the people and they oppose the reac-
tionary policies of the Centre with which
they come into conflict. That is their crime
for which all those things are repeatedly
being done.

211

Sir, have we forgotten that in Rajasthan,
when a majority was paraded even before
the President, they were not asked to form
any government there? Have we forgotten
that? Now, Sir, it is strange and it strikes me
as strange. But circumstances make strange
bed-follows. So Bhupesh Gupta rose up,
stood up, to use his eloquence in favour
of the Congress Party.

SHRI NAWAL KISHORE :
always does.

That he

SHRI NIREN GHOSH : It is in this
matter. Now, Sir, he asked what the pur
pose of moving this motion or Resolyl
tion is. He says that it would not be
effective. If a diabolical conspiracy can|
be made, if the Constitution can be thrown|
overboard, if all the canons of democracy
can be murdered, what am I to do? I
move this Resolution—whether there is
a crisis or not, whether there is a deadlock .
or not, whether there is an impasse or not
—so that the entire country is forced to
think about the matter as to how the Cen
tral Government is behaving and moving
in this matter. As I said, in West Bengal
or in any other State the Congress Party
is not prepared to tolerate any non-Con
gress democratic  government  whatso
ever. Let the DMK take note of that.
If the DMK ever launches any mass move- i
ment on the ground of Slate autonomy, |
then their present sweet relations will be
torn asunder.

I
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SHRI MAHAVIR TYAGI : We have
passed the detention laws. You must

remember that.

SHRI NIREN GHOSH : Yes, I know you
have passed the detention laws.

SHRI PITAMBER DAS : Sir, it is rather
strange that Mr. Tyagi, even before the
detention law has come into full force, starts
throwing threats of the detention laws.

SHRI BHUPESH GUPTA : It is coming
into force.

SHRI PITAMBER DAS : But, what
business has Mr. Tyagi to say that?

SHRI NIREN GHOSH : Sir, shall I make
another point clear? Sir, it is this : After the
mid-term poll, when negotiations were going
on as to how to form a Ministry, our party
offered the Home Ministership to the CPL
So much is" being talked about grabbing the
Home Ministership. We have done it. We
have offered it to the CPI.

SHRI BHUPESH GUPTA : Sir, it is true
that they offered. But it is Dhrudhir-ashtra's
'alingan'.

MR. DEPUTY CHAIRMAN : Please do
not interrupt.

SHRI NIREN GHOSH : Mr. Gupta, the
sweet cheers come from that side.

So, Sir, we made it absolutely clear that
the practice of West Bengal be honoured.
To the CPI we offered the Home Minister-
ship. We wanted to negotiate with all the
parties to come to a position and I would
remind him thai we said again and again
that those things be thrashed out, all the
decisions of the Committee.

Why? I don't want to raise this question.
The Members will well understand the sub-
stance of that.
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Now, Sir, it has again been said that be-
cause SO lakh evacuee? have crossed into
the border, in order to tackle their problem,
there should not be any popular Ministry;
the elected Assembly should be dissolved
and the Centre should take full charge. This
is the argument that has been advanced.
Now, I pose a counter-question: When these
fifty lakhs of evacuees are inside the bor-
ders of West Bengal....

AN. HON. MEMBER : 70 lakhs.

SHRI NIREN GHOSH : 70 lakhs is the
total; 50 lakhs or something more in West
Bengal. Can their problems be tackled
without the cooperation of the popular
Government and the Assembly? It is some-
thing unthinkable. All these questions
should have been discussed in the Assem-
bly—as to how to tackle these problems and
what the difficulties are? Co-operation of all
political parties should have been there. But
with one stroke of pen this was all done and
the bureaucrats were placed in sole charge.
Can you think of anything more serious?

I would like to point out another thing in
this connection. It is this. This Coalition
Ministry, before it went out, gave
appointments to 17,000 persons to serve in
the refugee camps, violating all canons of
recruitment—without interviews. Without
any such thing, they were appointed. They
were made to sign about 40,000 forms—
some gave for four appointments. These
forms were distributed in the MLAs' Hostel
by the Congress Party. Now, you can
understand what sort of administration
would be there. They flouted all canons of
recruitment. This is the Congress Party.

Now, what has been happening in the
evacuees' camps? I brought it to the notice
of Sardar Swaran Singh. And I take this
occasion to repeat it that 50 per cent of the

money is being taken away through
corruption, bribery, etc. There arc no
rations. And I. have said this—and I

repeat—that mothers, being unable to feed
their children, have in several cases after|
duskfal! thrown their children alive. These
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things are happening there.
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Now, Sir, I would also in this connection
like to raise another point. It is this. Our
Assembly, the West Bengal Assembly,
passed a unanimous Resolution urging
recognition for Bangla Desh, and it also
added a rider that if the Government of
India does not accord recognition, then a
popular mass struggle would be launched to
make the Government do this...(Interrup-
tions)... All were parties to it. Are you
prepared to wage that joint struggle now to
which you were a party?

SHRI KALYAN ROY Have we
not joined the struggle yesterday....
(Interruptions)... in spite of your opposi
tion?

SHRI NIREN GHOSH: I will not reply
to your aside now.

Would you honour that commitment?
Can the democratic parties together have a
50-lakh demonstration in Calcutta before
the Raj Bhavan? Can you stay there for two
or three days so that Delhi could yield to
this question? Is it possible? There is that
feeling that all parties should come together.
I am sorry to say that those who profess of
shedding tears are not, up till now, equal to
this task and they are fumbling over this
question. I think they would revise their
attitude and at least on this question wage a
mass struggle.

(Time bell rings)

Now, Sir, I would again return because
Mr. Pant has not got many Members. I have
done so and, lastly, Shri Bhupesh Gupta has
done so. I know that you will reply when I
will not have the chance of making another
reply because you are having the last
chance. Anyway, I anticipate all these
things.

Again 1 make it clear -that our party
seriously holds this position. We are
prepared to prove it with thousands of facts.
I have said: Let a Parliamentary delegation
of all parties go and visit those affected areas.
In each place 10,000 or 15,000 people will
come and tender evidence—
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how things happened. Let it not he in
camera; let it be in the presence of the
people there and those things will bear out
my contention that it is the ruling Congress
Party having adopted as a matter of State
policy at the highest level in New Delhi— I
repeat it—they have introduced the politics of
murder in West Bengal.

SHRI SHEEL BHADRA YAIJEE : You
are wrong.

SHRI NIREN GHOSH Countless
evidence proves this. And 90 per cent of the
Naxalites—the so-called Naxalites— are the
protege of the Congress except the hard-core
Naxalite political elements. And in Birbhum
this has been exposed through the daily
Press—not our Press but the bourgeois
Press. The Times of India has written about
it. Some strange thing is breaking through
that area.

SHRI K. P. SUBRAMANIA MENON :
Jugantar.

SHRI MAHAVIR TYAGI : It would
not be our Congress.

SHRI NIREN GHOSH : Who murdered
Hemanta Basu, who murdered Piyus Ghosh,
who murdered Nepal Roy, who murdered
Ajit Biswas?

SHRI SHEEL BHADRA YAJEE
Search your hearts.

SHRI NIREN GHOSH : You search your
hearts. 1 can give all the names. At least in
two cases the police have been forced to issue
charge-sheets and I do say that Ranjit Gupta
who has aided and abetted the ruling
Congress during the Presidential regime as
Police Commissioner to authorise the murders
and give them free play was asked to
implicate the CPM in the case of the murder
of Nepal Roy. He said "It is impossible; we
cannot do it". And he was sacked. Why was
B.R. Gupta, Home Secretary, removed from
his position suddenly by this Ministry to
which Bhupesh Gupta's party belonged? Is he
Jyoti Basil's man? Is he CPM's man? Is it his
conten- [ tion.

conclude now.

SHRI NIREN GHOSH : At least I do not
know other officers. Perhaps he did not bow
down to them in this respect, in this ghastly
crime. I have heard one MLA in jail. He
was allowed to take oath. Summarily,
without calling for any explanation from
him, he was removed.

This is the Congress Party in action. I have
said it and I say again that our Party is not
wedded to violence as a principle because we
do not want to settle political differences,
ideological differences through violence. I
would say that even with regard to the hard-
core Naxalites. We have told them through
our leaflets that these are political debates.
You can propagate your views, we will
propagate ours, let the people decide whose
views they accept. Those things should not be
settled by individual assassinations and
murders. We hold to that principle and I say
it because it harms the mass movement and
gives a pretext to allow the police to run
amuck. May [ ask who murdered Justice
Tarapada Mukherjee who had to enquire into
the murder of seven boys who were thrown
at the roadside? My information is, the police
murdered him. So he could not function. No
other judge was found. Thousands of police
under President's Rule, under the Democratic
Coalition Government rule, have become the
supreme lawbreakers, shooting people in
cold-blood again and again.

SHRI MAHAVIR TYAGI : Why did
they not murder you?

SHRI NIREN GHOSH They have
murdered many of our workers. Tomorrow
they may do. That is why I say this politics
of murder in Bengal should stop and it
would stop if the Congress decides to stop it
and it should be decided at the highest level
in the Centre and our Prime Minister, being
in charge of the'Home Ministry, it is she who
can do it. It is she who can do it. [ have said
that the Research and Analysis Section of
the Home Ministry
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have devised and decided upon this devilish
method. So she can stop this politics of
murder. I am sorry to say and I regret to say
that the CPI, willingly or unwillingly,
objectively at least has aided and abetted the
Congress in introducing this politics of
murder. I do say even now, if New Delhi
does not change its attitude but the CPI does
things can improve. The CPI has a key-role
to play in this matter. They are the deciding
factor. If even the Congress pursues with
their politics of murder, if the CPI changes
its attitude, other democratic parties that go
with the CPI are bound to change their
attitude and together, within a month or two,
we can put a stop to this murder politics. |
make this bold assertion. Put it into practice
and see because if these parties agree
together, they can confront the Congress
Party, and say: Mr. Ray, you have to do this,
otherwise we press this and we will set up
this court or that court and we will sort it out
in all the areas. Then the Congress will have
no escape.

SHRI N. G. GORAY : I have been lis-
tening to your speech with all the attention it
deserves. I would like to ask one question. If]
the Congress has adopted this as a policy' or
the CPI that political murder is going to be
one of their instruments, why is it that in no
other State except Bengal this is happening?

SHRI NIREN GHOSH : I have not said
that the CPI has adopted this. I have said,
willingly or unwillingly, objectively they
have helped the Congress in doing this
whether they are aware of it or not. Whether
they are aware of it or not, they have
adopted this policy.

SHRI SHEEL BHADRA YAIJEE
You must stop him.

SHRI NIREN GHOSH : Do not interrupt
me; [ am answering him.
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SHRI SHEEL BHADRA YAIJEE : You
are speaking all nonsense.
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SHRI PITAMBER DAS : Mr. Yajee, do
not cloud that question.

SHRI NIREN GHOSH : What I am going
to say is, in West Bengal the Congress is an
absolute minority among the people and the
democratic parties together are an absolute
majority among the people. The correlation
of forces has totally changed and it is not
likely to be reversed unless some democratic
parties help the Congress to grow in the
process eroding their own base. And that is
what is happening. But the democratic
parties together will further grow and
expand and there is no scope whatsoever for
the Congress to grow. That is why in West
Bengal people have successfully launched
several mass struggles against police
repression, against rising prices, against....

SHRI N. G. GORAY : If you do not want
to answer my question that is a different
thing.

SHRI NIREN GHOSH : I am answering.
That is why there have been so many
general strikes and hartals and the Centre is
afraid that there is no other way to contain
the people. If the police directly crushes the
people, more and more people join together
to oppose the police. So it must be a
political manoeuvre. Only through that
process the democratic movement can be
fought otherwise the Congress can never
hope to be in any Ministry in Bengal.

SHRI MAHAVIR TYAGI : Why are you
afraid of elections then?

SHRI NIREN GHOSH : I have not said
that I am afraid of elections. In fact we have
demanded elections. So if this position
comes about in any other State I am afraid
the ruling party will go to any length to
suppress it. That is why I say that today not
only the fate of West Bengal but in a sense
the fate of whole India hangs in the balance
if the ruling party is allowed to get away with
this.

MR. DEPUTY CHAIRMAN : All right:
you have said enough. That will do.
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SHRI NIREN GHOSH : I say it is only
our party which has demanded another mid-
term poll in November but Mr. Bhupesh
Gupta's party is still silent on the question.

SHRI BHUPESH GUPTA : We are for
elections whenever they are held.

SHRI NIREN GHOSH : In West Bengal
you have not said so. Do they act according
to your advice? Do they or do they not, that
is the question.

MR. DEPUTY CHAIRMAN :
conclude now.

Please

SHRI NIREN GHOSH : There is another
thing I wish to point out to the House

[RAJYA SABHA]

because I will not have another chance. Now
in places where we are sufficiently strong in
Calcutta, around Calcutta, where 60 to 70
per cent of the people or even 80 per cent of
the people in some places are with us, there
no individual assassination has taken place.
All parties move about freely from morning
till midnight. One should know from practice
what is happening; but where it is mixed up,
where the Congress is there, things become
different. Now, there is the question of
starting a dialogue with the Naxalites; the
other side has repeated it so many times. But
I say that 90 per cent of the so-called
Naxalites are their Naxalites. They are in
dialogue with them for the last 11 years.

They have" utilised them to murder us.
They can stop it. I cannot say anything
about the hard-core politically committed
Naxalites. That is another thing, but I do say
this.

(Time bell rings)

MR. DEPUTY CHAIRMAN : Please sit
down. Mr. Pant.

SHRI NIREN GHOSH : There is no
democracy if section 144 is there, if shootings
are there, if the PD Act and detentions are
galore there. All these things are there.
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West Bengal is put under an iron-curtain.
You are determined to erase West Bengal
from the political map of India and put it
under an iron-curtain. That is what you are
actually trying to do and I know you will
put any other State under an iron-curtain if
the democratic movement is strong there.
If that be so....

MR. DEPUTY CHAIRMAN :
called Mr. Pant. Please sit down.

I have

SHRI NIREN GHOSH : If that be so I
only assert that it is sabotaging the freedom
struggle also of Bangla Desh. West Bengal
is the rear. You should strengthen the rear
for full co-operation. Unless that is done....

MR. DEPUTY CHAIRMAN : All right.
Please sit down.

SHRI NIREN GHOSH They are
sabotaging that freedom struggle also in the
process.

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh, please sit down.

SHRI NIREN GHOSH : They go to any
length and sink to any depth...

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI NIREN GHOSH : I can only hope
that throughout India all the democratic forces
would rally behind the downtrodden people of
West Bengal at this juncture which is a part
of India. That is why I make this appeal. All
the democratic forces should rally together. It
is not yet too late. West Bengal has blazed
new trails in the last more than half a century
and even now under the iron-curtain. Till they
are completely smashed, till they are
completely massacred, they will try to uphold
the banner of democracy to the last. They will
not throw away the banner of democracy. I
only make this appeal. Let all the democratic
forces realise the gravity of the situation not
only for the State but for India as a whole and
do their i duty. It is not yet too late.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS/

g Warea # O WAt (SHRI K.C. PANT)
. Sir, I have listened to the debate since
yesterday very carefully and I am gratified
that the President's Proclamation has re-
ceived support from various sections of the
House. My task has been made much lighter
by the speeches of those who supported my
Resolution. I am particularly glad today that
the presence of Shri Siddhantha Shankar
Ray provoked Shri Bhupesh Gupta into
making a very good speech, if [ may say so.

SHRI MONORAMAN ROY : Otherwise
also he would have spoken flattering Shri
Ray.

SHRI K. C. PANT : Otherwise he may
not have spoken. As a matter of fact 1
think he did not intend to speak and he was
possibly  unprepared and  speaking
extempore he spoke very well because he
spoke from his heart instead of his mind.

SHRI MONORANJAN ROY
always speaks from his heart.

He

SHRI K. C. PANT: My hon. friend, Mr.
Niren Ghosh, I am glad to find in his con-
cluding speech, is no longer subdued and is
back to normal. His speech has the usual
quota of vilification, insinuation and un-
founded charges. We have become some-
what accustomed to this and today also he
made wild and baseless allegations against
my party, against the Home Ministry, against
certain officials by name. T would not have
taken notice of them, but I think it is my duty
for the sake of the record to repudiate them.
He tried to' answer Shri Goray. He
attempted, but I do not think he really did it.
T will not enter today into any bitter
exchange with him. I do not want to have
that deliberately. I would only appeal to him
to realise and to consider whether he is not
really getting more and more isolated. The
point of view that he is putting forward
before this House, at least in certain respects,
is not getting any support from any section of
the Hoime.

[22 JULY 19711
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I would therefore appeal to him to fall in
line with the general mood of thinking of
this House and of the country that it is high
time that all of us put our heads together so
that we could find an answer to the grim
situation that we find in Bengal and to try to
find that answer in such a manner as to
preserve the basic values which we all
cherish. This is the challenge and this
challenge cannot be met by scoring debating
points. Therefore on this occasion I can only
appeal to him to realise the gravity of the
situation and realising that gravity, to lend
his support to the efforts that are being
made to put an end to the chapter of
violence, to the politics of violence and
murder in Bengal.

Sir, he built his whole case today on one
point and that is that the Government did
not enjoy a majority in the Assembly when
the Chief Minister recommended the dis-
solution of the Assembly to the Governor.
This was the central point and an answer was
given by other Members, and I alsoattempted
to puf the facts before the House when I
spoke at the beginning. Sir, the point of fact
is that the Governor did accept that the
Chief Minister did enjoy the majority in the
Assembly when he made that recom-
mendation. It is the task of the Governor to
arrive at a judgment in the matter and he
arrived at that judgment and we have to
accept it. The Chief Minister claimed that he
had a majority and the Governor accepted
that he had a majority, and he made the
recommendation. And then the only ques-
tion that remains really, is whether after this
it was open or not open to the President to
accept that advice. The Budget had not been
passed. After the 31st July work in the State
of West Bengal would have come to a
standstill. Therefore the Governor having
made his recommendation to the President,
he had no option but to accept his
recommendation, and hence this Pro-
clamation for the approval of which I have
come before the House.
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SHRI K. C. PANT : Sir, the Budget
could not have been passed there after the
dissolution of the Assembly. I was merely
saying what happened; at that time the Pre-
sident had no option.

SHRI MONORANJAN ROY Shri
Ajoy Mukherjee's Government was in a
minority.

SHRI K. C. PANT : It was not in a
minority. I can discuss each of the points
raised in detail. And the Governor has gone
into the whole thing in great detail and
therefore, there is no question. He has....

{Interruptions)

MR. DEPUTY CHAIRMAN : Do not
interrupt, please.

SHRI PITAMBER DAS : He was not
in a minority although the majority was a
slender one.

SHRI K.C. PANT : In fact, the Governor
has said that the majority had become thin-
ner. But he has said definitely that he still
enjoyed a majority. There the matter ends.

SHRI NIREN GHOSH : The matter does
not end there.

SHRI K.C. PANT: This is what he built
his whole case on. And as irry hon. friend,
Shri Bhupesh Gupta, said, unless he built his
case, he would have to admit that the Chief
Minister who enjoyed a majority in the
Assembly, his advice should not be |
accepted by the Governor. He was faced
with this dilemma and in resolving this
dilemma, he overlooked the fact in order ' to
lit the whole thing into a case. This is what
he had done. I suppose he has no other
choice except to build his case on this. But to
build a case on a wrong fact does not make
the case any stronger.  Only, the ' whole
thing breaks down the moment you point out
the wrong fact. That was what happened
to his case today.

The second point he made is that the
Chief Minister did not consult his Cabinet

[RATYA SABHA]
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colleagues. The Chief Minister, as a matter
of fact, did consult his Cabinet colleagues.
There were regular Cabinet meetings and
those Cabinet meetings preceded the Chief
Minister's recommendation to the Gover-
nor.

SHRI NIREN GHOSH : No.

SHRI K. C. PANT : Just a minute. Were
you a member of the Cabinet there?

SHRI PRANAB KUMAR MUKHER-
JEE : Is it compulsory constitutionally on
the part of a Chief Minister to consult his
Cabinet colleagues before dissolution or is it
his prerogative?

SHRI K. C. PANT : Normally, Sir, in
such matters there are Cabinet meetings and
the Chief Minister does consult his
colleagues. If the Chief Minister is satisfied
that his colleagues are one with him in certain
matters, he can certainly go and speak to the
Governor. That is the position.

My friend, Mr. Bhupesh Gupta, pointed
out another example in which the Chief
Minister did go and tell the Governor
without any Cabinet meetings, without any
consultations with his Cabinet colleagues on
an occasion on which one could not take for
granted the assent of his Cabinet colleagues
to the step. Therefore, that position is quite
clear.

Sir, the other point that we have to bear in
mind and which was pointed out by many
hon'ble friend .

SHRI MONORANJAN ROY Mr.
Bhupesh Gupta must know that Mr.
Mukherjee did not advise for the dissolution
of the Assembly. He allowed other
Members to form the Cabinet.

SHRI K.C. PANT : Then what were the
motives that prompted the Chief Minister to
tender his advice? The fact has been
appreciated by friends from all sections of
the House that the situation in Bengal is far
from normal apart from the law and order
situation which was causing concern
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to Members of Parliament for quite some lime
now. The peculiar factors which had fed to
industrial unrest at one stage, mass violence and
thereafter individual killints. attack on
schools, attack on statues of national
leaders, vandalism of various kinds, all  these
things were causing concern to this House
and to the country. There were murders
of very eminent leaders. Apart from all that,
at this particular juncture of time, there was this
massive influx of evacuees fleeing from terror in
Bangla Dcsh, from oppression and from the bar-
barous slaughter of a military machine.
Therefore, Sir, 1 think it would be right to say
that given this situation the Chief Minister was
not wrong in his judgment that to deal with a
situation of this kind a Government which had
sufficient majority to be able to act with firmness
and effectiveness was required, and a
Government with ;t thin majority which was
looking over its shoulders and always afraid of
the next move and always pressurised by various
pressure groups, that was not the kind of
Government V [rich was likely to face this kind
of situation with confidence. 1 think this
is an assessment which will be shared by
the Members and shared by all who have
practical experience of the running of
Government, of the functioning of party politics.
So it is in that context that the Chief Minister, I
think out of a sense of high sense of duty, out
of a sense of patriotism...

SHRI NAWAL KISHORE : What about the
Budget?

SHRI K. C. PANT : This was what motivated
him. The situation was such. The majority was
getting thinner. In that situation he felt that now
was the time when he should advise the
Governor to take this step. Conceding the
seriousness of the situation he forgot party
politics. The requirement of the situation was
such and national interest demanded that at this
stage he thought thnt he should exercise his
judgment and see what was in the interest of
Bengal and India.

He did
The usual complaint

He exercised that judgment.
not stick on to power.
10RSS 71—8
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is that the Chief Minister stuck on to power,
that the Chief Minister refused to give
up office even w hen he had lost his majo

rity. That is the wusual complaint. In
this case, he was in a majority. That is
not questioned. In the larger interest,

he chose to advise the Governor to dissolve
the Assembly. Then he himself resigned.
He did not continue as a care-taker Govern
ment. He himself resigned. Therefore..............

SHRI NAWAL K.ISHORE : He resigned
after four days.

SHRI K. C. PANT : He could have continued
for much longer, but he resigned and thereby
enabled the Central Government to step in. All
these things are there. 1 think in the given
circumstances, in the given situation, he acted out
of a sense of high responsibility. My friend, Mr.
Mitra, referred to this and Mrs. Furabi Mukherjce
also referred to this. He wanted to get .he mandate
of the people so that a strongT Government could
take charge of things in West Bengal. 1 think
on this basic .situation there really cannot be much
difference of opinion amongst us, though for
political reasons, Mr. Niren Ghosh, may have
chosen to take another line. But 1 think given
this situation, even if he had been there, he would
have thought as to whether he was in a position to
discharge the responsibility vested in him in this
kind of a situation with that kind of a majority. So,
on the basic propriety or the constitutional
propriety of the Governor's action and the
President's action, particularly the President's
action there can be no dispute. So, on the basic
question, I hope the House will readily accord its
approval.

Mr. Nawal Kishore referred to the situation in
Punjab which came up for discussion some lime
back and because it fell to my lot on that occasion
also to come before the House and put the facts
before the House, he said that there was a certain
amount of discrepancy in the position as I had
taken then and now. Sir, 1 must say that he was
perhaps overlooking some basic and significant
differences between the situations in Punjab and
Bengal. First
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in Punjab ai that moment, a Minister had already
resigned, differences in the Akali Dal were well
known, resignations had been going on for the
last so many weeks and things had come to a
head. Mv. Gurnam Singh actually came to the
gates of the Governor's house and he came to tell
the Governor specifically that he along with, I
think, 16 or 17 of his colleagues had withdrawn
support from the Government.

SHRI M.N. KAUL" It was loitering.

SHRI K.C. PANT : After one accepted Mr.
Gurnam Singh's word, and 1 believe many other
members were with him at that time, there was
then no question but that the Punjab Government
was in a minority at that lime. So it was this
kind of a situation in which it was urged b\ many
Members in this House that it would have been
better for the Governor to have allowed this
matter to go to the Assembly which was to meet
in two days. Bui this was not the position in West
Bengal at all. In West Bengal, the question of his
majority is not in doubt. And since the question of
majority is not in doubt, what could the Assembly
have tested?

SHRI NIREN GHOSH : When the majority
was challenged and the Assembly was scheduled
to meet, it could have been tested in the
Assembly.

SHRI K.C. PANT : Mr. Nawal Kishore has
accepted at least this part of my argument. Now I
go on to the next part as In why he did nol gel the
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Budget passed and why there was this particular
liming.

[RATYA SABHA]
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SHRI MONORANJAN ROY : On a point of
order. About Punjab and West Bengal I just read
out one line from the Financial Express dated
30th June, 1971 on the criticism 0i' the Governor
on the floor of the House, "The same Congress
leaders said and the same Mr. Pant will now deny
a similar action of Mr. S.S. Dhavan; in fact, the
contention of the Congress in the case of Punjab
is accepted: a dissolution of West Bengal
Assembly.. ."

[Interruptions)

MR. DEPUTY CHAIRMAN : No, no, there is
no point of order in this. Please sit down, there is
no point of order.

SHRI K.C. PANT : | am Battered by his
interest in me and by the fact that he reads even
Financial Express to got some information on
what I said in the House. He is here now and he
knows what I said. But the point is and this is the
point that I was trying to make earlier also- thai in
the given situation in Bengal, it is not merely a
question of majority or minority. It is a question
of being able to handle the situation in which
lakhs of evacuees had come in. There was danger
of the law and order situation worsening, there
was danger to communal peace and there was also
the substratum of violence that was in evidence
in Bengal. And on the ton of this there were other
things building up. Yesterday Shri Nawal
Kishore asked me why he acled in June and not in
March when the Bangla Desh situation first
deteriorated. If he had acted in March, one might
have suspected thai he was trying to gel out of an
uncomfortable situation

SHRI K. (. PAN r : Bui he did not on the 2nd
of April or the 3rd of April, because he wailed till
the situation developed to a point v. here he
found thai he could not manage it. You have lo be

ot mae fgwz o oATa q A TAAT AL AT
FE, wiE W T W
realistic about the situation and you should
put yourself in the position of the Chief
Minister who saw the situation gradually
developing and becomin more and mine
alarming, Therc-
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fore, at a particular point of time, as 1 said, <
he decided out of the highest of motives and I
think we should respect him for his decision.

Now, an impassioned plea was made by
my honourable friend, Mr. Bhupesh Gupta,
today on the floor of this House to restore
law and order in Bengal. . ..

SHRI BHUPESH GUPTA : 1 did not use
the words "law and order" I said "politics
o\' murder". 1 said that the politics of
murder should be put an end to and normal
conditions should be restored. It is
something very different from law and
order.

SHRI K. C. PANT: With my verj limited
understanding 1 thought that if the polities
of murder was being condemned by him, he
should also be supporting law and order. . .

SHRI MAHAVIR TYAGI: All murders
there are not political. There are non-
political murders also. Therefore, law and
order is the appropriate term.

SHRI K. C. PANT: Tyagiji, is he inclined
to support other murders? That I do not
think. I do not expec; that of Bhupeshji.
So he made this plea.

SHRI BHUPESH GUPTA : If law and
order means wl iployers and
jotedars are doing, jollywell they should be
met. I said the politics of murder should be
put an end to. I spoke of certain specific
situations, a specific phenomenon. Now let
us not go into the Machiavellian definition of
law and order. That is a different matter. I
am not supporting any murder. It is
something different.

SHRI K. C. PANT: He is gradually
coming to .the right path and I hope that
one day he will siand up for law and order
also.

SHRI BHUPESH GUPTA : What?

SHRI K.C. PANT ; My friend, Shri
Nawal Kishore, again referred to the situation
in Viswabharau and to the fact that this
institution, which all of us cherish, has..
(Interrupt ion.)

[22 JULY 1971]
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SHRI BHUPESH GUPTA : 1 said only
this, but if law means maintenance of vested
interests, of monopoly, plunder and exploi-
tation, then 1 am not for that bloc; if it is a
question of order for plunder, looting,
jotedars going to evict peasants, 1 am not
for that.

(Interruption!.)

5 P.M.

SHRI K. C. PANT: I was referring to
Viswabharati, because I did not want Shri
Bhupesh Gupta to be tied up in contradiction
at the end of the debate. The situation in
Viswabharati has caused concern to Shri
Nawal Kishore. This is an instituiion which
is a living memorial to Rabindranath Babu
and all of us cherish him . . .

SHRI BHUPESH GUPTA : Wc do not
call Rabindranath Babu. We call him poet
Tagore, Rabindranath.

SHRI K. C. PANT : Gurudev.

SHRI BHUPESH GUPTA : That is right.
But do not call him Rabindranath Babu.
We call Atulya Babu....

SHRI K.C. PANT : 1 would assure him
that we are as much concerned as anybody
else about the treasures, the historical
documents, books, etc. there. In fact the
Vice-Chancellor had come to Delhi and met
the Prime Minister. He told her about the
deteriorating law and order situation in that
arca. He wanted us to lake steps to
strengthen the security arrangements there.
We sent two officers of the intelligence
bureau to go into the matter in detail and
they have submitted their report. The West
Bengal government is taking action on that.
1 would like to assure him that we are
concerned about this matter and certainly we
shall do whatever lies within our power.

SHRI CHANDRA SHEKHAR (Ultar
Pradesh) : Some very alarming reports had
been coming about the functioning of
Viswabharati during the recent past not as
has been reported by Naxalite or CTM. but
by independent pressmen.They su)\ that
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morion
|Sh i C'h ridra Shekhar]

i ho functioning of viswabharati has been
degenerated during the last 6, 7. 8 years. The
BO longer there. Is the lion. Minister looking
only into the law and order problem or is he
looking into this aspect also? Since the
functioning of the Viswabha-rati is going down,
the local population is not having the same
respect and regard for it which it used to
command some 8 years ago. If that is the case,
how is it going to be a' King memorial to
Gurudevor Rabindra-naih Tagore? Names do not
mean. Only the situation means. Does the hon.
Minister or the Government of India take this
aspect into account? Or, is he thinking only of
law and order, security and intelligence branch?
Is it going to look at it from the cultural point of
view also? There is no use emphasizing on the
police and law and order in the context of
Viswabharati. %

SHRJ BHUPESH GUPTA : The Deputy
Education Minister said in the other House that
military will enter Viswabharati. That was the
approach.

SHRI K. C. PANT : I cannot really arrogate to
myself the functions of Education Minister or
speak for him in this matter. I hope Shri Chandra
Shekhar will excuse me if 1 do not enter that area
which he has mentioned just now. I have to talk
of the law and order situation...

SHRI BHUPESH GUPTA : Education is not
your area?

SHRI K. C. PANT : Education is not my held
of responsibility. Even if I am ..til.- I uneducated,
I will accept it...

SHRI BHUPESH GUPTA : No, no. That is
why precisely I asked this question. Education is
your area. Do not say it is my area.

SHRI K. C. PANT : I would again go hack to
the basic point and (hal was the plea made by
Shri Bhupesh Gupta, even if it is limited to
politics of murder.

This, is what 1 would like to reinforce. Sir, he
said—1 think it is a moving sentence— * that
unless an end was put to tin's polil of murder there is
no future for Bengal Sir, it is in that spirit that I
would ai peal to all sections of the House- I wot Id
appeal to Shri Niren Ghosh and his pari;—to help in
the efforts that are now being mace, that arc now
under way, to put an end to \ iolence.

SHRI NJREN GHOSH : Would you stop the
politics of murder'.'

SHRI K. C. PANT : This is what I am really
trying to avoid. If it is possible, if at all it is
possible for him to respond to the occasion, then I
wouldrequest...

SHRI NIREN GHOSH : Whatever is done,
you arc going on undoing.

MR. DEPUTY CHAIRMAN : Please
sit down, Mr. Ghosh.

SHRI K. C. PANT : Sir, yesterday he charged
the Chalra Parishad with killing the police. If I
remember right, lie charted the Chatra Parishad
with killing people. Yesterday he did it and you
can see the record.

SHRI NIREN GHOSH : No, no.

SHRI K. C. PANT : And today he is saying
something else. These inconsistencies are there.
But lam trying not lo dwell in those things. 1 am
only appealing to hitn, in the name of West
Bengal, in the name of India, ,in the name of the
peopii West Bengal, who have suffered so much
during these' last few months, who have seen such
orgies of violence, such senseless killings, such
a terror, in the fair land of West Bengal. I would
appeal to him to put an end lo it so that the
energies, the talents, the intelligence, the qualities
of leadership, of the pe< West Bengal, which
have always teen an asset to this lountry, are
allowed to be h  messed lo the lask oi nation-
building ra I her than frittered awaj in this
aln.i.spl.eic of terror; in this atmosphere of
violence and in meaningless debates, ["herd
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motion
Sir it is in this spirit that I would like him to
consider this matter. Even now my col-
league, Shri Siddharatha Shankar Ray,
has called this meeting and, as pointed out
by Shri Bhupesh Gupta, the response to
this meeting from his party is such  that
there is resistance even to the idea of silting
down and discussing the whole problem in a
spirit of understanding or of mutual con-
fidence, of not doubtingeachother s motives.
Sir, I am prepared to suspend my judgment
in the matter completely, not doubting his
motives either. Is he prepared to do the
same to me? Then alone can one open the
way for a meaningful dialogue in this
matter. In this spirit, Sir I would appeal to
him again: Let us arrive at a consensus in the
matter. This meeting is taking place and it is
continuing. If we can come together that is
all the responsible, political parties, then a
consensus can be arrived at and a situation
can be created in which the Naxalites,
those of them who are open to reas6n can
speak and we can speak to them and we can
open a dialogue and we can try to tell them
that this senseless violence will not build the
country, will not solve the problems that
we all want to solve, -will not create
conditions in which alone they can get
satisfaction and they can help the country go
forward. After all, if they have to take the
country forward, they have also to contribute
to the building of this country and if this is
what they want, if they want to have better
conditions, more jobs, more of industries
then, conditions have got to be created by
them and they have to contribute to it also.
Therefore, in this sense, once ths political
parties, the recognised political parties, those
who are functioning in West Bengal, agree
and a consensus is arrived at and this politics
of murder is given up, one can then appeal
to these young men also and tell them that
this is the wrong path and that all the
political parties are today appealing to
them to give this up so that normalcy can
return, peace can return, to the State of West
Bengal. And, it is essential from another
point of view also. Sir, we know that there
are anti-social elements in West Bengal and
elsewhere and in a city like Calcutta as also
in other big |
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urban areas there are anti-social elements
and it is they who are taking advantage of
the situation more than any body else,
because, whether it is the politics of violence
indulged in by any of the parties, whether it
is the politics of violence indulged in by the
Naxalites, advantage is taken of by the anti-
social elements who have probably never
had it so good as on today and who are
acquiring today a certain glamour and a
certain romanticism and that is also to be
considered, while there are people, people
who, for ideological reasons, may today
believe in the Naxalite path, there are others
who in their name sometimes without their
knowledge, many of the anti-social elements
are behaving in a manner which suits them.

This conforms to their normal pattern of
behaviour which, in this particular case, gets
a kind of political image, whereas the kind
of activity they are indulging in is usually a
criminal activity. So let us not give them a
chance. Let us not allow this tragic waste to
2o on.

Sir, I want to refer very briefly to a sug-
gestion which was just made by Shri Bhupesh
Gupta, and that is to have some kind of code
of conduct. I entirely agree with him that
some kind of code of conduct, whatever
name you call it by, must be evolved by the
parties functioning together. He talked of
mutual trust and mutual confidence. I agree
that without that we cannot proceed further.
And then he said something which I have
often been saying in this House when charges
are hurled against each other. He said that
whether it is his Party member or my Party
member who is killed let us have sympathy
for the man who dies. This is what I have
been saying. Even where it is a police man
the same feelings should be there. Therefore,
it is a question of having a human approach
to the problem. And if we have this human
approach, and if we remember that even
police men and offi-. cials have wives and
children, then all of us can approach the
problem in a proper frame of mind on the
basis of humanity and on humanitarian
considerations.
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mation
[Shri. K. C. Pant]

He also suggested some kind of institutio-
nal arrangement. 1 cannot comment on that
unless he spells out the idea more fully, but
any arrangement which seems to implement
the consensus arrived at to end this
atmosphere of violence and murder is
welcome. 1 would welcome any such arrange-
ment that they work out amongst them-
selves.

SHRI AKBAR ALI KHAN : The House
also welcomes it.

SHRI K. C. PANT : My hon. friend, Shri
Kalyan Roy, met me—he also referred to it
in the course of his speech—and he gave me
some complaints. I can assure him that I
have immediately taken action on those
complaints; I have sent them on for inquiry
to the State Government. Sir, he talked of
eviction of peasants; retrenchment of]
workers and some other points, mostly in a
general manner. If he would pass on some
specific instances and some specific
information, I shall certainly do what I can
in this connection.

Then, Sir, he referred to a memorandum
which was submitted by, I think, Shri S.M.
Joshi and Shri Deven Sen...

{Interruption)

This is the information I have got in one
case. The State Government dscided in May
1970 that an inquiry in this regard should be
made by the Commissioner of Burdwan
Division. The State Government decided to
drop disciplinary proceedings against Shri
R.K. Bhattacharya and Shri T.K. Taluqdar.
At the time when the incident took place
charge-sheets have been served on them and
disciplinary proceedings ate in progress. In

[RAJYA SABHA]

the circumstances it would not be proper at
this stage for me to make any further
comments in the matter .

(Interruption)

I do not have any further information
with me. This is what I got : yesterday.
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Then, Sir, there was a reference to other
problems in the State, particularly the
problem created by the influx of refugees,
and I thought it would interest the house to
know the latest figures in this respect. In my
report dated 21st July the latest figure is
53,63,661. It has crossed 50 lakhs, and there-
fore you can easily imagine the burden on the
administration for the arrangements that
have been made to supply food, shelter,
clothes, medicines and all the rest to these
evacuees, and the other dangers which one
has to guard against.

One has to guard against the danger of
communal trouble and one has to be very
careful about it and we are taking utmost
steps to guard against any communal
disturbance of any kind. One has to guard
against the possibility of disturbance of law
and order also and this also we are doing.
Apart from this there are various other
problems which are facing West Bengal. I do
not want to go into those problems in detail
but I think I should at least assure the House
that as on the last occasion during the
President's Rule when we took a very lively
interest and a very, if | may say so, helpful
interest in the developmental problems of
West Bengal, we shall continue to do the
same this time also. On the last occasion we
passed a Land Reforms Bill which was
welcomed in Bengal which gave the
Burgadars certain hereditary rights and we
also initiated a programme for the
development of Calcutta under the CM DA
scheme and we initiated schemes for rural
employment. All those things we did then.
Now we are going to take the same kind of
interest and in fact with the appointment of
Shri Ray we have a Minister who is going to
devote most of his energies to the solution of
the various problems which I have outlined
very briefly just now. There will be a local
Branch Secretariat, and in fact Secretariats of
several Ministries in Calcutta, and Mr. Ray
will be spending in Calcutta a better part of
his time. Whether it is the Railway Bridge or
the Underground Railway or Haldia Refinery
and the other ambitious  schemes to
provide greater
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employment for the people of Bengal, all
these will receive our urgent attention.
These difficult tasks can be achieved only
with the wholehearted cooperation of this
House and the other House and the people
of Bengal and it is in this spirit that I would
like to request you to extend your whole-
hearted support to the Resolution before the
House.

MR. DEPUTY CHAIRMAN : I am
putting the Resolution of Mr. Niren Ghosh
to vote.

The question is :

"That this House recommends to the
President that the Proclamation issued by
the President on June 29, 1971, under
article 356 of the Constitution, in relation
to the State of West Bengal, be revoked."
The motion was negatived.

MR. DEPUTY CHAIRMAN : [ am
nutting the Statutory Resolution to vote.

The question is :

"That this House approves the Procla-
mation issued by the President on the
29th June, 1971, under article 356 of the
Constitution, in relation to the State of
West Bengal".

The motion was adopted.

THE BUDGET (WEST BENGAL),
1971-72—General Discussion

MR. DEPUTY CHAIRMAN : Now we
have the West Bengal Budget. For the next
week we have got very heavy agenda because
we have to complete all the financial business
before 31st of July. So it will be desirable if
the House agrees to sit a little longer to-day
so that we can complete the discussion on
the Bengal Budget. I would like to appeal to
all the Members...

SHRI BHUPESH GUPTA (West Bengal)
: You have started it. Why should you say
this? I have already communicated to Mr.
Om Mehta that the other business from that
House is not going to come till
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Wednesday. Therefore Monday and Tues-
day we have got. We will have three
Budgets.
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SHRI OM MEHTA
Appropriation Bill has come.

The Genera!

MR. DEPUTY CHAIRMAN : You get
four days now. We will discuss the Appro-
priation Bill on Monday.

SHRI BHUPESH GUPTA : Then when
do you take up Gujarat and Mysore?

MR. DEPUTY CHAIRMAN : Whatever
it is, we have got something for next Mon-
day.

SHRI BHUPESH GUPTA : Certainly we
have got something for next week; I do not
deny that.

MR. DEPUTY CHAIRMAN : | say we
finish general discussion on these Budgets of
the three States by Monday; in any case we
will have to finish everything on Tuesday.

SHRI BHUPESH GUPTA : Today you
cannot finish everything.

MR. DEPUTY CHAIRMAN : Isay
Monday.

SHRI BHUPESH GUPTA : All right. I
said by Tuesday. Even then you can take up
the other things and I think by Saturday we
can complete all the financial business.

SHRI OM MEHTA : All right; today let
us sit up to 6.30.

MR. DEPUTY CHAIRMAN : My worry
is to complete the financial business before
31st July. Whatever plan you adopt by
which we can discuss and complete the
financial business, I have no objection, to
accept.

SHRI BHUPESH GUPTA
week we shall be sitting.

. Saturday
MR. DEPUTY CHAIRMAN : Saturday
will be non-official day.

SHRI BHUPESH GUPTA : Then Friday
will be official day.



